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For apnlieantti- Sri Surendran (3)

For resp~ndentsi- {ri S. Varma.

As prizved for by Sri Vvarma list for hearing

on 18-7~1995.

t
I
I

b “

Jolie Aelie

1Be7095

Hon'bla ;ir. Justice B.C.537isena,-
Hon'ble lire S. D3z Gupta -

Learned cmunssl fzrthz oonlicant

statzs that his client has not been able to

brag the file from his couasel, who was

.paearing £or hia at all=hobads

List oa 11 B-1%¢%5,

e L 0)¢ g o LG S A
! A S Lieman A

St A1~ CiLa @ SelR

éﬁx&g;%f“ZLAL;@,QLG

4
,%ﬁv




. @ EUECRIN P

‘,.!
| R |
[ y - \\-c ..nlr;\ My Ve SCJ:“ A T
\%:M D@ Vagne Y W
! cw \h ¢ :j Fho va‘ . \‘Vn o
h CL C}m 5/\ ﬁs, iy :\\v')‘ .Q,\,(q!j-c ko rf" s A
} . W%

- . \A—\/v , K 'D e
| Su%l,(* o "

P y 3
"\
A .
! , ,.\,..\ 4 ') ) e ‘ _

<!',. \_/\\ k,‘\/ --.._____4_‘\»@__' f\’c} /3.)3«‘;-,\,) Cl D Mm ( 0
" : gy 2

9t J
g =1
FI/‘ ! "})0’
”, e — \'f,é‘ \
“ M e Y

1 o |

AT ( @?/ - 3/% Foon . Al Tugtice . B .C . Sakoerna V. C.

fom- M VKL St 4k

il : L;:,euv\/\e,sﬁ Cé\n’\o@p ‘%/"\/
b e [9-U-K €~

o bt

';",'" T | \

fx/m ite./ e *-,’“7 7@/ é},&\ N V.C.

’ ‘I‘} hE .I N

¥ [0 199 han My VKL SR, 4
. R 9’\/\r

N , . D.c. sgrea, DM .

~/ . C

R T R P Voo, K], babdem
LAt

=

ng Sy 'fllgé'\ P (e QW £ W‘%FTD e ot

’ 9 41\, (I’ %5 Cé\/ba.e/? {L\W %&MMJ&‘ ‘4732 (éﬁs/
e’ 2 CL/QJ%\JWM

| b enve 223 =5 -3¢ &
S b S
- o, A M.

\\ \



= A \\e\m,.-

(&

N Sy g o X.w— h

Yy 0N ‘{S{
Mgt

. L IQ . ‘S.Q“kl', A W,
)*:'5:\(;;3‘( £ o - vy T
4 v :
S St P Commed Fr~
Jha abpli Cant PPyt Jpr

(UMW Wy\_b.jk‘

Aur o~ 2|47

, ¢
< \
7' ?‘N]s 81)7 ’

% 4 42 v AnGy e . P B0\
A AP G X !§
“ Dazu_l

S5 B e Vo geode Dp
| T Fee QDOE_ ey T

,é?‘mw Crzmmm( A {%%&(M_f‘
bt e il 0&2
ok 59 2709

K_ ‘_v‘m

; _
Im i

- e ALyt T e )‘
. 7

(JC') L, ‘r_*.'_) }..,

’\y . A

V)

) e, A,
Wi %l ) T e 4,;.?,«\*:

T{).I'l’(\'> o
fﬂ)o/f



p @ \ x{ y &

(..———C/\iw/ ’vx <gé/ " A’f“ — "L[J[l-—>p o Y o
B o ,

G A F 1293,
Aw(j / ‘

Aig- 124! @W

@ (7 /2 -9
. 'f & ,M_ﬁ* D72
Coere (’;c_(,,éﬁ 7é /=277

For~ @Fgg_kw“x San Gumerdrenn P

‘}(VY\ N;G)W/vt G~ S Vrma |
g~ 04-~05-149 %&W”ﬁ
¢ W egr“vv\,
%
~ CA~5-99

53 , -

Hon'ble ™M DG Vemva, Tom,
\\ﬂam\th My . R Wra A M.

Fore cwah LT B Cng,
Mﬂ*am. D
None, xf@«r\ Kh”‘@”d’ s,
LL‘jC PO’“ }\QLL‘M'Y*CJ/ (20N 9\0’-—7 qq
Y

!
Q‘\v\/
& N | NERL




@ TA s faz. <

! Cf P
He wile T P C Veserme - T,
R

/‘W 7.8 2 2ccc

1
Haeartle ™y D K. "agva

S T e (‘1—3 3 Ceenscd &&\ Q—ib))eer‘cn_ir
S N S \/\: vy &M«a/u‘ au_-—p'\—"L_&

' adNie <ot

L;S‘{E {e-( /Qw‘("f‘w-—gj A~ &2 -

o ‘5._ TN N \

r 7
v Q /’7‘\, 2‘3_2"/%
,, LM’JM& Alotdotcef frem Ju el oy s
i C ’ )
C\ .0
G
o la}b?s\z@u
&th‘y ol -~\R ) ;
e ol L “1?"33‘ e

(e ‘ :
L 2l { R EECIPSNGEN CD}

R G NI NP

\\/\ - <A \
vnte~ N N Q\_,\Q_;y\c\b&‘/ Cay Q\Q&Qp—\ ‘k’
'\‘5\&3\\ o T N

() olofae e v
HQ\%Q&LCL M~ D, T ey me S S B
HQV\%QQ My A My ST — m\()

Noma g e Baxlog -

O

R TR B o e
\/q}\j\./ or e 1\/ |

& ™ Yol




/—’ A 4 CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH
This the 31st day May, 2000.
T.A. No. 118/92
(0.A. 415/87)
HON. MR. D.C.VERMA, MEMBER(J)

HON. MR. A.K. MISRA, MEMBER(A)

1.phool Singh Chargeman 'B' T.T. Shop, Loco Workshop
Charbagh, Northern Railway Lucknow.
2.A11 India S.C & S.T.Railway FEmployees' Association
Central Committee, C/o Qr. No. C-73/3, Manak WNagar,
Lucknow.

1. 3.Al11 India S.C. and S.T. Railway Employees' Association,

1oco Workshop branch, Charbagh, Lucknow.

By Advocate Shri Surenderan P.
versus
1.The General Manager, Northern Railway Baroda House New Delhi.
2. Addl. Chief Mechanical Engineer(W), Northern Railway, Loco
Workshop, Charbagh Lucknow.
Respondents

By Advocate Shri S. Verma.
ORDER (ORAL)

BY D.C.VERMA, MEMBER(J)

The applicant No. 1 Phocl Singh has been working ascChargeman

B on adhoc basis. By the impugned order, dated 27.6.86 (Annexure
-1 to the 0.A.) the applicant was reverted to the post of Highly
Skilled grade I due to posting of R.K. Tripathi, Apprentice
Mechanic on Tool Maker Trade. The applicant has challenged the
impugned order of reversion.

2. Tt is admitted fact that after restructuring, there were
only 3 posts of Chargemen B inthe scale of ks 425-700. As per rule,
the post of Chargeman B is filled up by three different modes. 50%
was to be filed up by direct recruit quota, 25% from Limited
Departmental Competitive Examination (in short IDCE) and 25% from
amongst Mistri and Highly Skilled grade I i.e. from amongst the

Rankers quota.
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.
3. After restructuring, only 3 posts of (hérgemen B were left
to be filled up by three modes indicated above. As per recitals
made in the Counter Affidavit, after restructuring on 26.6.86,
three posts were being held by Niranjan Dey, Rajjan Ial and Phool
Singh i.e. the applicant. Niranjan Dey and Rajjan lal were
Intermediate apprentice mechanic and were holding the post under
25% LDCE quota. The applicant Phool Singh had been promoted on
adhoc basis to hold the post of Chargemen B vide order dated
26.6.84 (Annexure 6 to the 0.A.). None from the direct recruit
quota was holding the post on that date.
4. The submission of the learned counsel for the respondents
is that one S.K. Sharma was earlier holding the post of Chargeman
'B' on direct recruit basis but on being promoted to the post of
Chargeman 'A' w.e.f. 1.1.84, on account of restructuring, no
incumbent was holding the postof Chargeman B on direct recruit
basis. Consquently, by the impugned orer dated 27.6.86 R.K.
Tripathi Apprentice Mechanic on Tool Maker trade wsa posted as
Chargeman B and the applicant Phool Singh who was only officiating
and holding the post of Chargeman on adhoc basis, was reverted.
5. We have heard the learned counsel for the parties and have
gone through the pleadings on record.
6. Admittedly, after restructuring, there were only three
posts of Chargeman 'B. As per rule, the post of Chargeman were to
be filled by three modes, 50% by direct recruitment, 25% from LDCE
and 25% from Rankers. Proportionately, therefore, 1.5 posts by
direct recruitment, .75% post by R.D.C.E. and .75% posts by
Rankers. In the pecullar circumstances of the present case, the
only reasonable and equitable proportion would be that one post be
filled up by direct recruitment, one by IDCE and one by Ranker.
The submission of the learned counsel for the respondents is that
as the direct recruit is to get 1.5 post, 2 posts be given to the
direct recruits, is in our view tota{ly unjustified. In case the
submission of the learned counsel for the respondents is accepted,
two posts would go to direct recruit and the only left out one
post has to be filled up either from amongst rankers or through

s nEC T

IDCE, meaning thereby that by one mode recruitment would Lbe made.
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Thus, in the given circumstances, in our view one each post has to
be filled up by the three modes.

7. As per recitals made in the C.A., the impugned order
reverting the applicant to the post of Skilled grde I was passed
on 27.6.86. The position as on 27.6.86 is indicated in para 15 of
the Counter reply. As per recitals made in para 15, two persons
namely, Niranjan Dey and Rajjan Lal were holding the post of
Chargeran B against IDCE quota basis and Phool Singh was holding
the post on adhoc basis as a Ranker. Out of the three posts of
Chargeman B available on 27.6.86, only one post should have been
filed up on the basis of IDCE quota whereas two persons were
holding the post. No doubt, no direct recruit was holding the post
of Chargeman'B’on the date the impugned order was passed, but the
respondents could not have shifted the applicant while posting
R.K. Tripathi as Chargeman'B. As persons holding the post on LDCE

basis were in ecxess of their quota, shifting of Phool Singh

was not warranted. No doubt, Phool Singh was posted on adhoc
basis, still vacancy was being held by Phool Singh against rankers
quota, as no other person was holding rankers quota post.Applicant
was not occupying the quota meant for direct recruits. Though the
impugned order has been reverted as Highly Skilled grade I because
of transfer of R.K. Tripathi, a direct recruit.So the order is not
valid.
8. During the course of arguments the learned counsel for the
respondents has submitted that during the pendency of the present
O.A. the applicant Phool Singh has been promoted on regular basis
as Chargeman‘B’against rankers quota. |
9. Accordingly, the impugned order Annexure-l dated 27.6.86 is
quashed to the extent of applicant's reversion. The applicant
shall be deemed to be holding the post of Chargeman 'B' with
consequential benefits continuously till the date he has been
regularly promoted.
10. The O.A. is allowed accordingly. Costs easy.

() | MEMBER(J)

Lucknow; Dated: 31.5.2000
Shakeel/
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Famculars to be examined Endorsement as to result of Examination
1. s the appeal competent ? - \ﬁﬂj
2. (a) Is the application in the prescribed form ? "))
{b) Is the application in paper book form ? »’fj_;‘:’

3

-

(c) Have six complete sets of the application At Nl
been fited ?

4 (a) Is the appeai in time ? \:\:is
J

[R1]

:b) if not, by how many days it is beyond -

k rme ?

(c) Has sufficient case for not making the
apptication in time, been filed ?

4. Has the document of authorisation,Vakalat- YR
nama been fi'ed ?

f S
5. ls vhe application accompanied by 8. D /Postal- Uﬁ{;
Order for Rs. 50 -

6. Mas the certified copy/copies of the order (s) ? 55.%
against which the application is made been
filted ?

-

7 (a) Have the cop:es of the documents/relied
upon by the applicant and mentioned in
the application, been filed ?

T
CEERY

(b) Have the documents referred to in (@) ~ -
above duly attested by a Gazetted Officer o
and numberd accordingly ?
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rostuor P85 not been derpserved sg fer 8nd 8 general

cecl date can not be srnolntaed |

«

i o That = post vhich tha granilicemt ig
holrine La for rekorg 8nd can Nnt he M ven &0 Mrect

Tpeed boe

e
|

7

Ther gfice 4-558 thers vars gthar Seleodulo
ceses Crict tBlog Fysl lebl s Prow ™M rect Cuots but vere

not postnd 3t th o olses As kg veg far Rant=rg end

thons sclueksd §/C candidalag ver- nostad nutsi de |
R . Thet iz nogtin~ of "r 2,0, Trnath ig

111 ocel ey beon no'ivated to harsss and Aavang the
> ——

tnil ety futur~ gr~gspeeh |

Qb Tnat in case the anlicAnt ig reycrtad his
aorbork ty sall b #ffacted adverg Ty

95 That in pase e spneintoent of .'lr_; Trinathi

Lg not cennliled jthe 14 on roster print np,8 shall
1

i nul L L = ar- the ge g shal? he tragted as filed and

e spnlieant mshell guffer g0 irrecarab’n loss and

LY

1o - 5

re =10 N

0 That e ponllpent i g nnu! days suffering
~

i th haart desease end ig gentinuin- undpe treatment
af R Toray Donter
I gt i{iﬂ stpied that *Ae =nll cant has

ben ondd 2 Ml e eclere unto fiarch <987 aq Charpalen A

L

y v 3 : : °
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T*ig,thergfarg, mosl resn actfully nrayed
that thig don’ihig T bunel ey be pleaszd tn A reect
ths ponosh Lo pecthes ot to distwrh the mnli cent,
gne hp rnllocent he Bllavsd te rcontinue as chergeuen ‘g

and Mo bopeidhls s=tary Aaccordinaly and nass «uch

gthe or Purthel ordee bl o~ this Wpn'tkle Court —ay

dem: fL Y end pronege under the drcusstences of the
cans L
_ M/G-"-‘\}L
_ ( h:: _ Q/\\""
Detud: M
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T CASE REGISTRATION #0s 445 of 1987

Pt

f

-
PHOOL SINGH AND OTHERS
e VERSUS
ST
— . [ '
' L - L v j "\ "
‘ “ b "'"I : CENERAL MANAGER N ,E, RAILWAY ANDO OTHERS
ST , |
PR ;‘ o
¥ . L
. Y b - .
‘. Y )
( 0 R |
' oS e
ey Tiig appilcant Most Regpectfully submits
vAw s
T\ as undsr o
- f,l Ny 7
G “het the spplicent wag promoted on
5 cogarvad uoinh -vacency of Cherge=men ‘B' in 1984
Thatl the aspplicant has been erdered to
) Vica Shess R K, Wripsthi vide order dated
- oding 4 E88
e Thgh cz’oreseld reversion of the
\(}: &%"\k
. \-:1 4 - » -
= siplloant is dsliveragtely, grbitrery and 1llegai ss
e ‘. /f/" " iy weezasy i Jhe grades of Chargeman sxists
e d o~ ;.f / /
2y SN e I8 0Ya -
l‘\' ~
by, .
‘/, "h/““."l ,
K ¥ }/



e Thet the spplicant wss promoted
“aui @enber’s duola and the promottee is from
girest rasruitment guota |

Thgt thesre hiss been no reversion

o
S

Popu Whs gxcesg numbers in other quotas then the

-

DEnogd Ty Bag

3 Thgt Mr, RK, RAripethi is a genergl cand~-
»~date end the post on wvhich Mr, Tripsthl is being

~pateg Lt of rsserved quota ,hence the posting of

Ll
Mr, Veipebhl iz illegsl |

e That mccording te Rester point no, 8

Lo ressprved point and the vacancy is on the point

le reqular end permannant |

G Trhgt since there was selected candidate

cvebladls the gpplicant was promoted on  ad-hoc basis

an puint o, 8 {gd-noting adhoc ), Thus there can
ho no eopointment of eany general candidate either on

sustih no B se B8 A, unless that is deserved by

sumsstant suthority ,
\\- L
OF AL

f

B
\(
2
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& That the status quo ta the order
cf revsrsion sught to be mainteined in thg

interest of ngbural justice

70~ That the vacancy in grade of Chargeman
B' arising ss result of promution of Chargemgn 'B'
%0 Chgegemen A' under the restrugting scheme may
a0k he ?iilsd up by unreserved candidste till the

sscision of bhis case

79 Thaet it is bonafidely spprehended that
“he gPpiicgni resumes his duty on his reverted post
“hg vucenny in the grade of chargeman 'B' yould

e filled w by unreserved cendidate ss it had been

dene sevller tresting the reserved point as ex-hgustd/

FRAYE R

2% iz therefore , most respectfully prayed that

the upposite perties may te directed to main@ain the
sbgtus quo onte to the order of reversion dt,27-6-86
=ng no0% Lo promote any genersl csndidste on the reser

ved ooint from the direct recruittee quots,or pass



such  or Further order which this Hon'ble Tribunal

may deem it and proper in the circumstances of

whe oeas

o
r : \JJ—/
[ .’“‘:Qp o
3 . I o \
tatad o At .
\ .

Counsel for epplicant ,
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In uhe? Centrel Administrative Tribungl

fd61.Bgneh, J4llahgbad.

Registration No. of 1287,

1, Phool Singh and others -
Versus |

Gensrel Iianager,Horthern Rly and other -

&pplicant

Opposite Parties

LAEDEX
1. ?ar‘ticula_rs of appl?c antsm Page 1
2. Pardiculars of R;sponaentg__ 1
3. Relief .sough'i‘:s acainst Orders 2
4, Dec_:lara‘tion of jurisdiction 2
5. Jeclaration of‘_limi'& ation e
Go / F;ctg offhe cage 2-9
'S R;liefs gsought 9. 1y
8. I %erin Order prayed 1y
9 Other dotails 11
i0. i~ \,um /2.
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(. Mw’zb& /19 - 37
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1.

2.

3.

1,

1,

2,

In the Ceniral ‘duinistrative Tribunal,
4ddl, 3ench, Allahabad.

Registration llo, of 1987.

Betveen

Phool Singh,Chargemen' B ’
T,T.Shop, Loco '‘orkshop,Charbegh,
Northern ilway, Lucknow,

All India Scheduled Caste & Scheduled
Iribes lail:ay Employees' Association,
Central Committee,C/0.Qr.Mo.C-73/3,
ianak Nagar, Luclmot=~226011(UP)

All India Scheduled Castes and Schedul ed

‘ribes dailvay rployees' Association,

Loco “orkshop 3ranch,Charbash,Lucknox, seses Applicants
and

the General 'snager,

Jorthern lailvay, "aroda Touse,

Nets Delhi,

Addl.Chief Mechanical Enrincer(),

Northern .lailway, Loco ‘orkshop,
Charbegh, Lucimons,

The appliconts most respectfully beg to state as under :-

Particul ars of the applicants.

(i) Phool Singh, Chargzeman' 8!, Ta&7 Shop, Loco .orkshop,

Northem 2ail.ay, Charbagh, Luclmoys

(ii) A1l India 3cheduled Caste & Scheduled Tribes lailway
Smployees' Asw ciation, Central Committee, Yew Jelhi

C/o. 0r.{0.0-73/3, 'anak Negar, Lucimnw-226011,

(iii) 411 Inlia Scheduled Caste & Scheduled “ribes oil gy
sployees!' .iscocition, Loco ~orishp droaca, Sh rosgh,

Lacimorr,

Partienl ars of the Lesnondeats

(i) Shri ~ee"rnchoo, Gernrel ann-er,
Tortherm “cil-ay, “-roda Touse, e Dolhi.
(i1) ~n,is%o%e nmer,A4d@l, Chief “‘echanical “n-inzer( 0,

sorthern lrileer, Loro ‘or'shop, Charh2sh, Luemo-.,

eseve oppc)Site Parties,



b 3. The apnlic tion is azainst the following orders :-

4 (=) 3taff Order 70,482 da*ed 27.6,1786 rerarding revercion.
Chvmexwsze -7

" (») General llznamer(P),Northem lrilway, New Delhils letter

! Yo.220-3/262-25/ ectt cated 26.5.1?86.(47‘muu~ @

4, 4.

The applicrat declares that the subjéct matters of e Orders

against which the redress:l sourht is within the Jurisdiction of the

Trbtnal.

» 5, The applicant further decleres that the apnlication is within
J

the limi tation prescribed in Section 21 of the 'drxtdistrative Tribunal
“ a‘kct’ 10850
6. {i)Thet the epplicent is a permancnt Hinh 3-:illed 5r de I Tools
‘Viaker Titter,scele 1s,380-569(1S)/13en~an2nf 500

e s -1

t kel - .
Pre el g To ptl ed

Shop of the Loco ‘or%shop of llortiern “ailvay, Cherbagh, Luc'mow,

(ii) Thot the next avenue of promotion of the I, 3,Grade I artisan
! ;

<orkshop Staff was to the grade of 13.425-700(13)/1400-2300(:23) of the
Chergeuen'Bt,

{:_ (iii) That there were perceatase qrota of total posts of Chorgem'B!
! for departuental candidates, Linited Departiental woipetitive xaminection
(i.es LDC2 in brief) end direct recruitzent in the grode. Tor departaental
artisen cadre staff 25 % (seniorityucuz:-suitabil ity)yLeleCo.ls or Internediate
. ‘pprentice “echanic quota 25 % rnd direct recriii-cit - Mnprentice echanic

“uota 5N ,'3, which are hercafter er1lal in “rief as " 'nkers quota",LoCl guotae,
| and "direet recruitment quota' r-spectively,

(iv) Thet the total strenath of vizrgezan'3' as on 31.12,1983,

vas 7 Nos, and as on 1.6,1984 al ® the strenwth resnined the saze, ..sper

< quota distribution, the strength of ..nkers in the gracde of Chargencn! Dt

on 1.%,1984 should have been minizum tvo, Intermediante .\»prentice ‘lechanic
1]

stould have been equal to .rnkers quotc and direct recrnitaent quots should
1

&

! hrve been three., ‘he loster of quota for 11 the three CGivisions is anncxed

herevith as Jnnexure~II[ .

(v) Thot as a result of implenentetion o7 Cadre-restricturing
wee.from 1.1,1984, prozotioas being made on 2 far prospective Cate, Toinl
four posts of Chargeman ' were ungroded to Shar-emon' ', Serl- 20330739 L }/
“ 1460-2600( .P3). As a results thie total Strentth of Chrrgeent 3

O =S
‘A'L
quotawise had been as follows on 01.6.1984,
1
Qankers uota (25 $) - Cne -
i' f L
LD3H uota (&"S ) = Cne
d Jirect quota (50 i) - One

direct quota cotld not be 50,5 now becruce of shrin'=w . .~ g ¢ le ery




(vi) Taet the incumbents egainst those quotas

vorking on the relevent date i.e. 1.6.1984 were S/Sri
Fm&l Singh(Raakers) Nira.t?an Dey aod Ra.,jjan La1(LDCE
quotal; ard S.Koshama(ﬁirect quota).Subsequantly Shri
SoK.Sharme. was promoted to the post of Charge Itf'a.n QA
grade Rs,580-760(RS)from retrospective date ieeololo% ‘
Thus all posis quotazwise were already filled up and no
vacancy axisted on the relevent date,

- v

(vii) That the spplicant was promoted te the post

of Charge an °Bf R9.425-7\')U(RS)’/ 14()0-_2300_(1@“8)0:1 adhoe

bagz.i against reservation 303“@1'{ Yoints Ho.S»A,bginng
eamgx_rked_for promotion against point No.8 of the Roster
ia terms of Rellwar Board's order contained in their

lo ‘i‘.er i“o.BSnE(SGT)/Z‘&/l dated 18,9.83, read with South
EBastarn Rgg.lvaa\y’s le%sr m‘c.'i'/W/SOT/Roster da‘:ec_i

15, 1, 77{¥ara 2,05 We2efs1,6,1984 FN,against Renkers

@3 263 quote in the category of Cha.r;eman 'B‘ viee Shri

TajenGor Singh(Rankersj who retired from ssrviece vee f,
31,5. 1984(1;1’} 6. No- 53¢ 0p 28.£.198% ix pllveh

# Perel Chi, OO W"’ w2 -Vi,

(viid) That eonsc_aquent upon promotion of Shri

So.K.Sharma(Bireet quoterto the post of Chargeman'a' from
1,1,1984 thare wore total threes woilng agsinst three
posts pf the Chavgeman 'B' i1,c.o0ne Ranker, two

TY
v‘;

quota and none fmm Uirect quota.Thus ove wog vnrkirp

in oxcess in INDCE quota on the relevent date f.c.1.Q,924,
. X q%ub.
{ix; That as a result o unrradatior o

L'!,,,J
,pargema.al B0 post to Chargemen *'.',the different

quotas fized carlier ought %o have been amended 38.349

for all quotas ;bacause »he ‘taotal sﬁrength was redueeﬁ
from‘?f w ucBuu 'Lhe q_uota was no‘t. redocef,bathor mgin.

tained as 1% weid on wrone snaloey,

eon?tc‘w 3/
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(z)  That the applicant was appointed to the pees of
C\a:geman 'B? wee.f.l.s 84 vice Shri Tajender Singh
ra'i.lred from service w.e.f.31°5.84.8hri Tajenaer Singh
ves promo :.ed agﬁinst ranker quota on va catio_n of' remnar

-

quota@heinappl-ica.nt was promoted to that post.The apph'i-
cant coatinuousiy worked _ox.x__‘this post from 1.6.84 to
2‘706‘08'6 without any_bre_al.i as a result he l}&& drovn ¢wo
Increments in tire gcale,The applicent therefore,contipue-
ougly worksd im cxcess of 18 months.

in accordance with common rules made Dy %11:3,3;
BOar‘i tmder Rule 157 R-a.,‘che Rai Gway servant contlnuously
vorked for 12 mqaths,ougpt te be deeemelduto be __eonfimd
ca officiating posteThere shoui.d not be any case of
reversion of the cmployee vorked continuously for 12
months on genoral tmsuﬁ‘.'i:.abil_ity’_wnhout conrpmng with
D&IR pm cosdedgor the employes shauld hot be reverted
unicss there wasd shrinkege of ‘E.he\ Esteblishment, There
t*@;s no shyinksge in the Estabushment at the refvmnt
date of the agplicant promotion to the post on 1.6,84
norigaﬁ_ﬁ’%@rg been any_sh;inkag_eur as on 27.6.86.Th§ toté.l
cadra strength of the supervisory staff wer; Chgégemen‘B'
threegﬁhargeman 'A% 3 Jsstt.Shop Supdt.8,Shop Stxpdt;l.

iw

(=) hat as per cadre strength as on 2‘?.6.86 the
fallowing incmnbants were holding the defferentd post
as mﬁe?@a__

1, Chargemsn "B.8 Ranker Shri FPhoog 8ingh
1LDCE Shri Nirjan Dey
8 ~ Shri Rajjen Lal Sonker

REPEBITOID )‘%M Direct &ppl.liach, Tile

2, Chargeman °A° 3 L Shrl B.H.Ba;merjee
2@ Shri S.KeSham&

-

3o %ﬁ. Vacant, -
cmtedg 35 ®



5w

3, Jdsstt.Shop Supdt. 3- Lo Shri R.S.Pendey
2 Shri B;S.Pandey

‘ _ 3. Va.cm‘h N
Qo Shop Supdte = 1, 1, shri élrsg‘ad m

o =12 ﬁmu qu’esnlt of taeal ca.dre gstggguﬁx_wgl_ig a
wrms of Rallvay Board's latter No, Pc-gr/ﬁtﬁlw?gf dated ##:5
as showm in para ii above on the relvant date of sppointment
of Shri R.K.Tripathi Direct Becru_i_.tag_‘_q“huuld have been &fjusted
é:gaﬂnét an existing vgcancy in the grede of Chargeman 'a? or
then existing onc vacancy of «Bstt[sgpagt.

(22843 That Shri RsK, Tripathi(Direct Bec gitee) %Zren-

127--1 2/§“
ico [hchenics,was posiad vi&e S.0.,No,483=¢¢

Imritser Uork Bhop sgainst an existing vacancy of aixect
mgmA%eaShri_}Ro&i‘ripathi _s_apgoinﬁnept ggainst a working
post in Jmritsax wopk shop was cancelled vids Gereral H;nager
(.!?2 ‘g Ncu?_ nam letier No, 220«‘5/262-25/Recmitment dated _
26,6.83 and vas posted in Charbagh,Loco Work Shop on his own .
m‘qq:_:.st‘ although there was no vacancy existing at that mfvant
Gaw, e 2441,Chie? IZaehLEx;gineer(?}Ch&rbagh/luchow vide
his Staff Crder No.482 Gated 27,8,86 posted Shri R.K.Tripathi
as Chargeman'B* (Tool Iuaksrm.e.f.27.6.8§(m:everting Shri
Fhool Sinrgh wecof,27.6.86,which is aimed tocause injury to thé
epplicant on Caste ha‘tred.}MP"’—‘»fM“"“ |

(xiv} ~ "‘hau at the relvent time one post of Assttt.
Shop Supdt, end one pogt of Chargeman 'a' wére lying vacant
DoCo¥o1e4.65 In twims of the review conducted by the opposit
partl Cs as may be gseen as dnnexure R’o. .9..00.411 additlon it is
also momtioned that one post of “sstt.Shop Suplte of Tool
halccr Seetion is being operated in the Rate Fixing Section to
extendl benes1ts to an unreserved candicdate.Tt 1s also nartf¥nt
%o nen‘i'i..cr@;% that one post of Chargeman!B! wa_g: als}, M

contede o, ¢ 3/~
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tcmporarily ¢ransferred ¢o Production Contm]_. Organissation |
Section w.e.f. 13.9,85 to give the bénefits to the unreservel
candidates.

-

(zvy That out of <hree Chargeman'ﬁ' one from Ra;nkers, two
ffcm LDCE quota, Shri N{ranjan Dey,?hargeman'B' out Qf LDCE
quota wag since qus his promotion i;o the post of Chargeman'A’
against an existing vacancy of Cha;‘-;:eman'A',_but he was not
promoted ¢111 27.€.86 with the malafide intention of eausing
r_eversion of the avplicant, al‘though the applican_t has since
acqui¥dd his confirmation on the ?Ost of Chargeman'B' by %
virtue of his continuous 18 months service in accordance with
Reilvay Board's letter No.E(D&A) RG-6-24 dated 9.6.1965,read
with N.BE,Railway's letter No.E/Z!ﬂ/O(COn} dated 21,1,1966
(Annesure-XIIT), fortified by Hon'ble Supreme Court's final
rule on the subject as circulateg by the R:ilv:ay Board vide
their letter No.E(NG‘}I-_Sz-Hﬂowé dated 27.6.1983,copy attache
herewith as iAnnexure-XT. | v N

xvi)  Thet in terms of Railvay Board's letter No.83-E(SCT)
/23,1 dsted 19,9.,1983 from Addl.Director Establ&&hment(léé.ﬁ
Railvay Board %o the G;neral Manazer,Northern R;ilway and
copies %o othe.'g's, read vith pafa 2.1 of the Addl.Chief Perso-
nnel Officer;S.E.Railway,Calcutta’s letter No.F/RP/SCT/Roster
dated 15,1. 19'?'7'9 circulated under the R;ilwagr Board's above
letter for adoption, 'which is reproduced below for ready
ref‘erence, vwhen permanent vacancy occurred argainét Rc;ster
Point ¥o.8 and no ‘panel list “of suitable persons are gfrailable
for posting then on regular basis arainst that point, that
post was required "c.o be fillgd up in the interests of works
pending selection on adhoc basis., dccordingly, the applicant
wvas promoted arainst Point 13«.».8 on the basis of then loecal

seniority, the adhoc prOmotioq of the applicant was shown
arainst Roster Point No.8(2) and the applicant was eamarked{.’t’or
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for promotion against Roster Point No.8. Jdccordingly thefze-

was no question of changing the Roster Poin:t. vhich kes not teen
operated apd is ©11l1 date lying vacant whereas the unrsserved
points in other quota have been operated mﬁch in excess, This
treatment with the Scheduled Caste candidate is nskedly a dis-
eriminatory trea‘?meﬁnt and 1llegal, Thisg ig the vay ho.w the biased
railway officers caused denial of rights of full benefits admi.

ssible to the SCs and STs in their turn,

92,1 4,B,C,D are the regular candidates posted
agains® Roster points Nos.1,2,3,4 of regular Roster. Now
again four permanent long term temporary vacancies have
occtirred against Roster Points Nos.5,6,7 & 8 and there is
no panel 1ist of suitable persons available for posting
them on regular basis asainsgt these points., In the interests
of vorks,pending selection/suitability test, these posts are
required 20 be filled up on adhoc basis. In this case, four
candidates including one 3¢ against point No.8 will be promo-
ted ol the basis of local seniority. The adhoc promotion of
the four candidates viz. E,F,G & H should be shown in the
Roster Register by imtroducing Roster roints 5(4), 6(4j 0 7(4)
and 8(l) stands for adhoc. The stage for regular points 5,6
7 & 8 should pe kept biank, irtsr the selection, snitability
test is over the regular candidates should be posted against
Foints No, 5,6,7 & 8 in the blank space glready le ft. How
supposing a solection/suitability test has been completed and
persons E,F T & K have been empanelled (K is 37) these shoud
be posted sgainst Points No,5,6,7 & 8 and these names should
be entered as shovn In the proforma enclosed.®

(IFVii) That firstly Shri Tripathi should have not at Bl1 been
posted in the loco Jorkshop,Char-agh,Lyckrow on his own request
ti11 the time « clear vacancy would had arisen in the category of
Chargeman'B'. Acceptance of Shri Tripathi and bis posting in the
Loco Vlorkshop,Charbagh,lucknow in excess of the sanctioned strenfh
of Chargeman 'B' clearly exhitited partiality and favouritism
towgrds Shri Tripa-th:l under invisible Pressure or influence of

of some invisible strong and poverful person(sj. 4As a result

the poor _and influenceless ordinary Schednled Cgéte onrkmah has

been unnecessarily a victim of caste bias.

(xviii)  That Seondly Shr_i R.K._Ti:lpathi could have been adjusted
against any post in tke Basic Training Centre or against any of
the existing vacancy in higher grades operating the same in the
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lower grade till the time a post in t!*e grrade of Chargeman &B!
Keoed Z;:u

Caused %o exist % accommodate the influencee, thereby

the Opposite Parties could do Justice with every bodvo But due

to caste prejudice ar'ains‘t the reserved community persons parti..
cularly the applicant was rever‘ced from his rightful post and
appointed Shri Tripathi against the vacancy arisen as a result
of his reversion.

(xix)

*

That thirdly Shri Nirsjin Dey(unreserved candidatej,
ChargemanfB' wasg alrc-_zady due his premotion Wat the relevent time
and one post was alsb lying vacant in the g;'ade of Chargemar;'ﬁ'o
S0, he could have easily been promoted or ad.jt;sfed arainst that
hi_gher grade post and therehy thg ap~licant could casily be_pain-
tained acainst Roster Po:}nt No.8y for which ‘the applicant had
already been earmarked, and Shri Tripathi also could be accommodated
(6:5:9) That ns ca date there are two vacancies lyving vacant in
the Superviso;'y cadre viz, cne vacancy in 'bhg grade of Issistant

Shop Superintendant and cne vacancy in the grede ob Chargeman's!'

as per [nnexure- © a*tached, There is no Question of not

continuing the applicant against one of the existing vacancy
mentioned above,

Gexd) Tat the Opposite Farties are scuttling the continuance
of the applicant on the Post of Chargeman'R! in continuation of

his earlier promotion to ‘the post of Chargeman'B!, treating the

Intervening period from £7,6,1988 4o i1l the date of this sppli-
cation .g leave due and admissible. But the Cpsosite Partiew vith

malafide intentign and caste bias are avoiding his promoticn snd

his coniinuation on the post as Chargeman'B* in the garb of all

false pleas and Pendency of a reference with the Rpilway Board

which has no relevanc® with the matter of his promotion aiainst

an existirg vecency which csn be seen from the A1 India SC & 8T

Rallvay Employces® Assooiation letter NoeaISCTRENHO/VB/LocOKGB/S‘?
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dated 14,4.1087 Armusctizs ~/R)
!

(exi1) That in view of the circumstances contained in the
foregoing paragraphs, it can well be seen that the 'Rankers
quota in the category_oprhargeman'B' i:!.sc stilll_»lying t;nope_rat-
ed and as such the artisan cadre workmen are having no chamnel
of promotion in the higher grade and 1i;.he‘y are now vithout any
avenue of 1:aromo‘t:l_ono Their future care:er prospects have been
totally blocked under Invisible prejuéice and on false and

artificial groundso "
!
!

(xx111)  That in terms of statutory pmvision of the rules

the various guotas are operated in the followjnp' manner $-

(1§ Departmental promot.ion Quota.
(2 LDCT Quota ‘
(33 Direct Recruitment quota.

Accordinglyg before any other quota was operated
it is incumbent on t.hg Opposite Parties to operate the quotas
in priojrity orders as mentioned above L.e. firstly they
were to operate the 'Dgpartmental froniotion Luota'by the
artisan cadre workmen in Highly sk:llled grade I and Mistries
in scale 3303&0560(381 according to in‘cerse seniority,But
in this casey, the LDCE guota and direc‘t recruitrent quota
are being operated whereas the departmental promotion quota
has been ignored im full, This act of ft.he Opnosite Carties

is illegsal. :‘

7o _ Under the circumstances as e%cplaine& atovs, the
applicant tegs for the following prayeérs o
(1) General Pﬁanagezj(P}/IsIew? Delhi's letter
Hoo 2&3-&/262-25(39'0‘!:1‘.)% dated 25.6.1986
(innexure - o } be declared illegsl ghsre
no vacancy existing on‘ the relevent date,



(2j

(3)

(4

I TN

The reversion Order(Sta?f Order No.482

dated 27.6,1986) (Annexure « ] j be declared
illegal, the applicant being earmarked against
Roster rYoint No.8(4) re;serVed for SC community
for departmental promotees(ngmters' quotaj.
The intervening period Qi'rom 27,.6.198€ upto

the qate of this applicé‘tion be treated as
leave due and admissible under extent rules

as Chargemsn'B', |

The cost of this spplication be awarded to

the applicant, " o
(5% Any other relief the Hon'tle T;ibunal deems
fit and proper. |
8. The am-licant prays for the fo::i.lovdrg interim Orders

pending final degision or this
o 1c

(1)

(2)

ication - - :
Yie applicont ﬁ:fggezité%zﬂEﬁﬁu&}uxést%&(akMR%Q

A“gh\} Opposite rarties be ordered to make a
review and order_ to hold 3 selection for the
post of Chargeman'B' ag?.inst Rgnkers' Quota
a,gains‘t Roster Point No.8 of the preseribed
Roster for the SC communities, thereby o

% operated 25 % "Rankers' Juota" vhich is
nov lylng vacant, ‘ _

The Opposite Parties also be ordered not to
pend the selection and Uperation of the
vacancies for Chargeman'B',scale R;.QZS-?Ju(RS
/R;.14w-23w(RrS) in_tﬂe garh of falssc plea
of pendency of £dd1.C.P.0's D.C. 0.581-E/20u-
II/PC-TV/Pt.1 dated 13,2,1987 with the Rgllvay
Board, vhich has no relevency with the
subject matter ‘of f11ling up of the 25 %
"Ranlgers' quota® frgm High;y skilled grade X
artisan. In this respect para 4.6 of the SC/ST



v -
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h

Railway Smploy~eg' Association letter to Upposite
Party No.l (fnnexure - /2 ; may be seen,

2 The applicant declares that he h_i;nself and also applie
cant No,2 had made meny written and oral approaches to the Oppo.
site parties, but neither of the applicants has been replied of
their decisions on the subject matters, The applicants have thus
availed of all remedies avalilable t0 them but with no result.

10, The applicant further declares that the matter regardig
which this application has been made is no‘t pending with any
other court of law or Tribunal, ‘

11, Particulars of Postal Orders in respect of application
fees are as under - o

(1) Fos. of T.P.0s - DD/ S/ SS4i04

(2) Fame of issuing rost Office - Mameait nﬁ?’,

(3) Dgate of issue of Postal Orders. 6$-05~198D

(4) Post office at which payable - G.F.Oo,mlahabad
12° In index in duplicate conteining the details of docu-

ments ©0 be relied upon is enclosed.

13, Enclosures 3

(1) Authority letter 4

(2) Documents as mentioned in the a 'c.ached index.

(3} Index one in duplica‘be

I,Phool Singh, son of late Shri Nanla Singh,aged about
47 years, vorking as Chargeman'B'/Tool & Tgmplate(stands reverted,
resident of Qr.I\Too'i'I_-lzs/agSleeper fGround,.alartach,Iycknov do
hereby verify that the contents of paras 1-13 are true to my

personal knowledge and belief, and that I have not suporesced

any material facts, : 1]\
Tncls is above. ippl'f?aint/
Lnknow, dated CE-5- /99\5

To

the Registrar,C.1.T.,All3had24.
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_../X -
in the Central lsministrative Tnibundl

l[dditional Bench, Allahabad.

Regigtration Fp. of 1987,

Prool Singh and others coo Applicants
Versus
e General Manager;Northern Rgilway,
- Byroda Hyusc, Few Delhi and others.c.. Respondents

Authorisation of Arent

The appliczant hereby authoxise§ Shri R.K,lfallick
Vice-Fresident of the All India Schednled C;stes and
Scheduled T}ibes B;ilway associationg Central Committce,
to act as my authorissl Agent in this case for gursuing
my case in this Central Agministrative T;ibunalo Hes

consents are gppended telov,

’ ¢
(Pho'ol™Singh,

Allahsab , applicane
Dateds May,1987. ‘

Consented,
‘//A;y

<

R

€R K. l1ellick;

Vice- President,
Contral Commitiee
A,TI.SC&ST R.E, .

—
—
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Phooli Singh and others

GeReral lanager,Wo.Rly., and others

1.
2.

3o
4,

So

6.
7o
8.
9

W,

11,

12,

- 183,

14,

Encis Ag above,

il

HF—
A

‘__/'-a.,..

in the Cenirel Administrative Tribunal

Addstional Beneh,Allshabed,

Regiciration o. of 1987,

Versus

IIDEX, OF DOCUIENTS FSLIED UPOX

Staff Order Wo.482 dt.27.6.86

@1, WRly letter Np.,220-E/262-25/Rectt
d 2506 1986.

Roster of p’*rcen‘i:age quotas

Riy.Board letter No.83-E(SCTH
/23/1 @%. 19.9.1983

E.Riy.letter Wo,P/RP/SCT/Roster
Atol5,2.1977,

Staff Order 1700535 of 28.6.1984 /g
7
Board's letler Ia’ PC lfl
/5 ‘s*t,
Staff Order No. ‘12‘1-1;'/25 d‘l’ F.H.8R

Pogitions of strength after
cadre review as on 1.4.1988

BoaréG'sg 1ot tex Fo .E(D&3) H¥ RG8- 24
3»' By 09,6-1965.

BO'aFG.' ¢ Tetter Fo . B(NG) T-82.Fill.204
date& 2?« So ;9830

SC & §Y Riy.FEmployees Association

legter No oAISCTREA/‘HO/}TR/Loco, CB/ 87
dated 14,4.1¢87,

W& Rly le‘i:‘i’,er N6 .%/210/0(Con,
de. 21,1.19686,

2AAL1. (T detter Woo50-8/CK/TH
42.14,3.1987,

e Applicant

- Respondents

Péoe
Annexure-I /4

Annexurc-® /S
Annexure~3 /6

Annexure-4 /7

Annexure-8 [6-20
Annexurge8 2/
Annoxura.7 22,
Anpexure-8 27

8-3¢
Annexure-9 9[&) 2

‘g (®
Annexure-10 Ji

Amexurzs.1l .32

Anne sure-12 33
Annexure-.13 34-3%

innexure-12 337

(rhool Singhs
Ar-LICATT
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A¥NEXURE NO.

‘nterme of the Geperal Manager(P) /New Delhi's
lotter E’o.QﬁO—E/?GZ-%(Rtht’;date@ 26,6,86 Sri R.Ke
“fpethi ipprentice Mechenic of Tool Maker Trade
has;z reported for posting as Charge Man 'B(T/M) on
?;‘?@6086@&@ vide POTS/CB's letter No.121-M/25 dated

%7.5088¢

| bocovdingly he Ls posted as Charge M;n :k
{ieoll Eﬁ;ke:z*"} on pay Ns.425/-P.Ms in grade Bs.425~700(3§)
ds T and T Sbop vide vl rhool Singh officiating Charge -
Ten 1B Wa2efe £746,86 (A) -

Shyd rhool Singh Officiating Charge Man ‘B!
{toal Hekersis reverted as Highly Skilled Gr.I on pay
115 BB/ ~Polle gwade Rs,380~56u(R3) on T,No,TI-24 and
posted in the seme ghope
58/~ S
for Addl,Chief Mechl.Engr(W}
H. Rly. CB/I‘KOQ
Gopy ferwerted for information end necessary action to

the OF/TO,FB,HC/rass,SAO(W) ,95/TTS Loco CB/LKO,

5d/- "
for Addl,Chief.Mechl.Engr(W)
N.Rly. CB,IJKU.

GL‘—”;lFJ/
Past
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ANREURE §O, //

WORTHERN RAIL /AY HEAD QUARTERS OFFICE BARODA HOUSE NEW DELHI

170, 220-E/282-25/Rectt. 1 Dated 25.6.86

e E?rin_cipal_
Systam fochnicel School
Charbagn oLUCKNOUo

Subsui’es%i of ?‘cice Assist.ant Chargemenmechenic)
“ﬁs 425+
'“'r:r.:zs::-‘a'-‘c

ip partial moaificni:ion of t-is office letters of even n0s
dated 11.8.83 the posting orders of the following Apprentices
A85%%o Chagge_mag(t‘zech} grade 1%_3.425-‘_700(333 have been change
_a% *;heﬁ.r ovn Toquest who may please be relived and Girected
pceordinglye

Tern Merit Née Trgde ¥+ ate pmViously P‘.l.aee

allotted. now
allott-
- - n s e 1 D P ada ettt it ad.
loRoKo‘i??ﬂ.pa‘mi Ed T/Maker SR CB/LKD
8@@@89113185?89%& 24 Pand? BCF M/LKO

poonouﬂoao---uoaa-asn--.- oooooo a-_—a‘-—aow ................ -y x -

fhig hag the approval of chief Work Shop Engineero
o f;e? Geigé;.l Eﬁ;né;;(vi
Gc:py oy 1nfomation end necessary actich. tos- |
p. ﬁ;@ﬁl.ﬁhﬂ.ef E.echl.Engineer (W; loc ‘?ﬂorks Charb;gz,l.ucmow.
2o Dy.Chief mechl.Engineer(W) &nritsar.
3o 0e8SoDo F’ew Coach Factory Kapurt.hala,‘l’ilak Bridge New Delhi.

. cotf

(o
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Annexure-zﬁ\
Roster of different Quotas

(Azainst 7 Posts of Chargeman'B' as on 31.12,83)

R;nkers
R;hkers
L.D.C,.E.
L.D,C,E,
Direct recruitment
Direct_recruitment

Directorecruitment

Notet In the second cyle of the Roster,there tould be
only one post asainst Rankers Quota snd in the
third cycle of the Roster there would be only

only one post against L.D.”.Z ,ucta.

Revised Roster of different guotas w.e.f,1.1.1084

(For 3 Posts of Chargeman'B' on 1.1.84;

Rankers juota (33.3%)
1.D,C.E quota (33.3 %)
Direct juota (33.3 8j

(4s for equity and natural justice)

Oooco0000
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Grverpmong of Incg spyy oy -
”iniufry ) F Rq’}wyy»z/ﬁ Yo e, '
{Hdy, y o opo)

NouB3-E(SCT) 73,9 New Dodhi d g g . )f,jea
The G‘ne‘ral. M.!naqc re,
Al lndisn'ﬂailwayu incl, Mw, cLy and 1CF

Subt  Ad hoc promations pendina Consideratign
of coses of Scheduleg Castes and
Schedulng Tribeg tmployies in -

A copy of Ministry of Homp Affajrs, DOPRAR' g 0.1, no,
36011/14/83-E(SCT) dates 30,4,198% on the above quoted subject
ia sent hurewith for inforeiian . quitlane,:, Instructiong
1sauod by the anintrv Of i ilwoys uide ey Tergep "o,
E(3CT)53C”15/12 doted 10,12, 71 mlready goenvige for reserye

‘ations fur Scheduled Crates ang Schedulc t Tribg tmploy-es in

ad hoe promatiagns, la~ting for 45 days of m-pq prnding
aelection/auitahility brnty, However, th Loy instu:ctions

. 6f the Ministry_ of Homa Affairg have naan oy, follgwing

qualitatiyge changes:

1. hen the aumharp of SC/ST candid ¢~ Fuyn fit ape
less ovon ofter cnnsidcring Yy i bion SC/ 5T
Candidateg by 90ing foun thy Prabeoaty Jigt thon the

. number of Vacancics reservod (g, ‘hem, in that Casc

formal dcrescrvation by the tompgtone wthority is

nét required b-for. the post is fi)ie, up by oth rs

on ad hoc basls,

2. No formal roster register i« requirzd for a4 hoc

. promotionsg pending SthCtiOﬂﬁ/suitnbillly tcsts,
Howzver, 4 Simple rtegistep called the ,d hge
promotions regicter is required to be maintained for
the different t.tegoricg of PO5t3 for whjch ad hac
2ppoint mentsg ope Mace io facilitpte the recoro being
kept of thy gg hoe Ppoointments, fqop the above
instructions nf the pup, the recard of 2d_hoe

groqggigns shoculd alse bl kpt In"the roateor Logistor

or regular promotions 4. ,, the poictice followed
by SE Railway circulated to the Divisions vide
their letter No, P/RP/SCT/Roster datod 15.1,1977

(copy enclosed),

3. At the tiuo of regulaor promotligng rcvcrgions of th,
dd hoc appnintces shoule take place strictly in h.
reverse ,ordir of sgniority, Ny spacisl concgssxons
are to be niven to SC/ 5T concidaten at the timn pf

such rqveeiions,
v s w g 2/"’

~2—

"

4, Concideration of additional SC/ ST cancidatcs
by gning down tho sgniority listg w;ll fc
uﬁplicablu rnly whon ad hoe arrangcment:‘fre
bring made for more than 45 diys, Tao is bioct
extunt instructives irnucd 56 fatr on the subje
chould bu tr 4o d as modificf,

Plasse seknewlodgy receipt,

1indf version will follow, ,
ﬂ 1 Hg 3

Addl. Dirc ttar, Fatt, (i)
Radlway Bourd

'
Js g ( DJSe NIGAH
(2] r
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Aronesc vz ‘f/

Wiy TOCOMTIVE WORKS CB/LKO .
. Dated ,as <6=1984 .

gl Fejerdrs Fingh O/ maniBY(L/Elof TTIwA
‘-—rv‘”‘fg 7?.""':"-..-'?"5& piariil B@T.q ﬂ.‘g‘-QQ j% §‘”8‘i L’Q’
sn Hollewing ngfinlating arvaengefent ia
5 : ki N £ AT s, .
irah r"‘ gYr-.24 HSK.Gx
o OPH

Pi Grgds B 380«560‘33.
igte e g/men'Bt {TM) on
nfieme Tigeds o Bav i gww’mm grade B
e gu"'RS) in thz ggre shoh vics ghri
ST et iy, flogh.

rus% arierptand thath this prometicn
1o Gomponaly e heapdxesy on adhoc
e dnee nn amfen umm him any
g @il g wmemotion ko future.
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ACE siiio R Snason ),
. OFFicE 1 7 1
. . . o (-
GEIERe. LLilas3] <7,
GOR..Z_Un.
-

- hey cr e PED SR T RO X ‘ ' o -
3,300/ 13 60t 0 IStuAF Dated: 1.-5-1304,
Dryllpalt | ey 4;ers,
Covrenael Jificers,
- iy g s . A
odtva Div Ofticera(Ratt) ,
Clidastern Railyay,

G~ Cadee vev

iew and restructuring of sroun '(
Cadroa.

o KA A

« cony of Railway 3oard's letter M

0. CI1Y83/77G/3 ahted 1,5.84
forvarded herewith for information ang ne

cessary action,

iz

e restructuring of the posta controlled by Divigicns/7o

Axtra Diviaienal Jnite saould e inpleswnted b

rkahops
Y the respective Units Ly

% renards tie poats cointrolled by fead iuarter, the D ivigicns/
S EAh TE/LSNLrY Divigiongl Jadth s;;,,;,]gjgg;

e - it t;;.gy_sagct-i'on d strength of
ST us o 14121304 in the concerned cadres.duly vetted Ly ssociated-
ceetunts by 26-5-1 304 for further agtion from Zaed Su'ar‘ter‘_cffice. Thia
L rmaticn EhATd T sent by nare t¢ Shyi Ran Sarmjh, 5.7.0(7c), ¢.p.0. ‘s

g2
~EE L

A
= report on the Procress of implersntation, as on 15-5-1:34,
almld be arraonped to te subnmitted to this cffice, Thre same sheuld reael
't_;lz.is oifice by 22-5-19C4 latast, 8o that it nay W pat up to G.M, fop hig
inf.rmatin, T -

Y

» .
»

/ . ' /""ﬂ|r_d4ml
De-.fin ah : 0,<.
ove (7.5 .Gupta)l s 8l
f;dr}l .C. P-OO
For WIELLL Wl.GRR(7)

Copy to u.G.M./All Heads of Jepartments for information,

;‘)‘\.

“



Lory o L ..soHI/83/UrG/3dt, 1.5.64 from Aly.Board/New Delhi
fo tno (oo - Hanager, all Indian R-ilways and others.
tdeve )

subi- Czire a-vicew and restructuring of Group 'C!' Cudres.
. arising cit of a demsn. madd by the staff side
in uﬁ?ldggﬁ?umngai Council (railways , of ths Joint
Consuxggzlv_ ~agtin.ry, th: Ministry of maillways have
dec&deu +rat Jcilowing Group !C! c-tegoriss should be
restructired as indicated in anncxar- ‘W' with cffact

1}  Tectnical supervisors in the rroduction Units,
Cren e inciuding Open Line Workeshops of the
Civil, Mechanie:l, Bloctrical and signal &
T.l:comzanication dcpartments, '

411 -cientific staff of the GMT under the

4

- Meechanical Engincering Department.

2L For the parpgose of restructuring, the cadr. |
s{rangth 23 wn 1,1.84 will be taken info account and
w1ll include nest Gaiver and Leave acserve rosts,

t.1 and posted against th- additional

¢ as a Tesult of rcstructuripg will have

! ced under zZale 2018-B(Fr-22C) <II with ffect
from 1.1,13%<%. The ben-fit of fix:atlicn «ffeetive from
1.1,1984 will also be agplicsble to the chain/resultunt
vaeancice, In off.ct, the benefit of fixation from 1.1.1984 2k
chould be given against all vacaneics which aris¢ from
ra.structaring.

Ll
r

’....

.

4.1 The urzisting elassificatioh of the, posts covaer:d by
trose resiructaring orders, ae "gcl:cticn" ani "Non-
g21-ctism® as thr case may be, Tcmains uncn:ngeds HOWeVely

for th- ynr o of implementation of these ord.rs, if an

-

jpdividasl Tatlv.g s-rv.nt becomes due foOr promotion to

only on€ gride #buve th: greac of the post hela by ham,

5% presemt, oo a Togalar bagis, and such nigher grade

nost is eivssificd as a Mociecticn! post, the exasting
selzotien  _fol.liTe Will st=na mwiified 1n sach a4 case

to the: extoent ths the selccticn will be based only on
sermtiny of service r-cords witahout tolding any written

anl / OF Ti7a ¥.Ce tost, Natur-liy, unaer this procedur , the
c:togorisatim as 'Cutstanilng’ will not <xist, -

4.2 In cas., hcwevVer, as a r.sialt of trose re<structaring
ordcrs, zno sndiiaal rallw;y s .rv. nt beegmes Jue for
yromotion to 2 grade mor. than One grale above that of
th. post hold by hin at _resc.nt on a r.gular basis, the
b pefit of th. mudificd procudyr.  of scloction as :
afor.said will asolicatle only to the first s.ch
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post), the scosnd anc srsegaemt promctions, if any, widi ok
baged only oun Bhe 0OTLo. TUaces Iedaldliy 30 fasiine an
of ! electinn! cf 'Honm-s-Llcctlon’ poste {(as thye cas. o507 oo

promotion( if that .cet 2ap sns 2 be & laeicction!
-

&y

4,3 Vacancics sxisting on 1.1,1984 ond thase drising
on that asxke/fiom this cadre r.stracturing shcula be
f1lled in the fcllewing sequencsi-

i) from pancls apgsroved on or before Oy 2
and current on that dat:; and

11) balance in the manner indicated in-paras 4.1
~Aand 4.2 abova,

5,1 The extant orders r.garding recraiti.nt of
sngineerin: Graliat.s 1o grade %,500~750 will stand
medificd in thati-

.1~ 204 of wacancics arieing after 1.1.1934
in“graie &,70-9(C 1n ths c tegory of t.chnical
supervisors of all Jopartments will be fiileld
by dir.ct recraitacnt of ZnginceTing Grodaaztis

~through R-1lvay ScTY}CU Cormissicas.

* . ER 4

,i  There wiil be nc dirset recraitment in future
in the graie of 3.558(-75(, cXeciyt Thal where
a pinel of cnudstes for war.ct recraituent
in this grade has alrcaly been T CelVed Ly &
K21 1wiy weZunistraticen from tho g-11lv iy S-rvic.
Commissions, a.pointm-nts ther from (53t ct to
ueaal formalitics) will be made t: th
sra.e 5.558-750.

5.2 Sp-Bific gqaalific-tions presceritbed for &N Ne Ting
Gralduates for roeraitoont curreatly to grade 8.85(-700 wils
now automatically a.,.ly to grale & 7U =900,

5.3  There 1s currsntly provision for air.ct recraitzm-nt
in the ecateg Iy of Chemists Ana Mugel;ur~;§t agcistents

~Ain grade 5:4252700 to the extont of 33 S Cda§u¢uim

toc T structaring th_ percentae of Jircct rggyultmgnﬁ te
gral. ©.425-70L will be reiscd to bb-z/a% . The gaallf;—
criticns proscribed will Tomaln unch nge.. Tels will, Bow. VeT,
te ff-ctive for viciancl.s arisins afteor 1 1.148%.

3

.

N .
<
.

C ..;_“L - l<3gg



6, The cxisting rulus e¢nd orders in regsrd to reserv-ticm

-for- 30/ST will continus to «pply vhile filling wp odditien.l
vqctnc1 s in the. blghor grﬁcos crlvlng gt rosult of

< ,ructuring.
7. . Thn Non-functlonal sclecticn glﬁdb post= cresoed in
thé cstegics "covered by thwse‘érders should bz ac just.d
ogainst the upgrided pestss ‘Any holderg of non=functi~ncl
gélaction gredes not 'so- ad justod will rcontinu= $¢ ret-in such

grecls oS poerscnal to them til} the next Tevisw. Bet-ils of

such C“SFS should ‘be ruportud t2-theBoard by 30.9.84.

8. In all the cetegorics, covared By this letter sven
thaugh posts in higher sculse of pay heve been 1ntrofuc&d

-85 v reeult of ‘restruct urlng ths besic functidn, dutics
_and . respon51b111tlcs, att: chec to thes: posts ¢t pr~uent

will continue to which m:y bs added such octher dutics &nd
responsibilities as co nsiaorcd «ppropricte,
9{" T h: Board desire.thst restructuring «nd post1n6 nf
staff o~ft:r due proocss of sclectlon.sh uld bs completed
eXpr 01clously. ‘

10, Tht.Rullw ¥s will ceréfully essess reouir -ment of funds o
acsount of this rustructuring for tha yesr 1984-85 ond
include them in the Rovigdd Sstim-tas for 1984:85.

11, Hindi vereion Will follow.

12, Kiﬁdly &ckncwlcdge.

(ed/-p, 8% ther m)
o ' . Adl, Nirector, rey Commigsion,
Enci,One, - c e . Lﬂllmcy BT, '

4

il
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ANmATURE 'A!
Staterent indicati§§ restructuring of
certain Group | Cadr.s
(Annexure to Railway Board's letler
¥o. PCTIT-83/U02u0, 2 dated 1.l.3%)

(

7. Hestructuring of Iechmical buperviscrs in Prodaction
Units/Open Line -including workstops in all Techmical
Departuents, vig. Civil angineering, Mechanical,
Slectrical and Signal and Telecommonication Deptgtf.

Grad ‘ kxisting Bsvisad \///
{Bad Parcentage Pargentage
425.700 ‘ 55+ 33 - -
5E0-.750 30 ' 30;/-'
7C0-£00 15 27
840..10<0 10% of posts in 10 .
Rs. 700-200.
% applicable only to ICWs, 3als, FWls

TaRs/CkIs and Supervisors wslcd.

Genieral Scrvices,
ot - ‘ o S

1) The existing number of posts in %. 840-1200 in
the Production Units/Cpen Line¢ Jorxshops and
the extant procedure for filling th.m uwp will
continue to remain in forec..

2) If, prior tc issuc of this l-tt.r, <o
number of posts vxisting in grad k. 840-1040
in any particular c=dr, exc-:eds the number
admissible on th: sancticned pororntage, thr
¢xe2ss m1y be allowd to comtinue.

II. Mmamjnc&_af_(‘:mgﬂ 'C! Sciontific staff 4g CMT
Mech, Departmont.)

Grade wxisting vaisfd

(Rs. ) _ Percontage rLremtage

380-560 15 . 15

{425.700 55 26

5560-900 - ' . 30 25

650-260 . net Yaid down 25

LR . P ( '_;. ”1’:}
- - . < '
/ ﬂ*v‘" )
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AVNEXURE No‘@

DOETEERY RATLVAY NOTICE

Eﬁ!‘ - e clor @ s £ CIgh aw T un o W U s G G 0 O W . —as - O . T iy D A D s s O

In wms of @enerak Manager(?} letter No.220-E/262/mW
Bee':;to dated 1196086 the under noted &pprentice assistan%
Chargomen(Diplong Rolderjon succesful completion of thétr
trafaing have been posted as Asststant Chergo Nap Hech,
Gr.Roo425-0(2S), 1n the wrk shop,anit shom egetast
each?ﬁe_qessaw &_lﬂoclag_s dnty passes may please be igsned
fgrﬁlgesq &ppmmﬁg§§ a.va;i’l_a.ble fram_l?.G.BS{ to 22@6._86
as %hoy will bo epare on and from 17,6,86, ‘Thelr payment
of stipend will be arranged at their palm of posting o

cs 6uch thelr attendance ,RR® ILFC,CL, e.nd pass/PI0's reeorﬁs
may be gmm sond eccordingly.

-~

81,70, Femd T.No, ‘ ¥yece of posiing

OO oo anan S0 Gows W g o " G o on ™ o W T At D i e e e W e i . O oy . - - Y N

19, 8ri RoK.Tripathi A-447 Ampitsar Work Shop.

84/~

{FRINCIPALY
, _ System Techl,School
. - » Charbagh ,Lucknow,
Hoo, 121-[1/25, 16.6.86

[mlatmtm ot ~2 ol
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ANNEKUEE NO, /X

m———

TNEXURE !'C*

D g APy A dz PP WD O g & =2 >

SACTIONED STRWNGTH OF SUPERVISORE OF CHARBAGH WORKSHOPS
AFTER CYDEE ERVIEY,

S.Fo, Tradc S8 488 C/Mant4d' C/Man'BY Total
}o  LFCTS 5§ 14 16 17 52
29 Machinisgt 14 16 49
3, B3/d7

Go FOY/Pil

) N

8,  ZPocl Haker
G  iiiwright
% Tolaiag
8_<3 L’a;n’ﬂ'%er |
9?‘ Boilqr Mgkz-:r 1 ]
300 Diasel_ Mech, 6 13 14 17 53
3 7
a2

o R - N . TR B .
B L R - Y < ¥ ubw@‘t;
o < ]

8
|
t

o oW
%2 B o B v~ B+ B - T 4+ B -
)
~J

9 27

1), Digsel Elec, | 8
6 9 8 24

12, Bloc.FlH

O G W L T G- S8 W g B0 CIED G0 G G g W gy B D 0 s e D D i 8 e e T . Wt o e e P g - G WG e i
Zotal 20 74 88 o4 283

O ow i Wy o toe Go we Canon S ap € 40 e g O---nt—u--—------n..-u g S T W WO B S e ey, Win gy o Wa &



SANCTIONED STHENGTH OF SUPEEVISORS OF CHARBAGH WORK SHOPS
PRIOR TO FB-STRUCTURING f.e0 1.1,1984, B

OO OO Sar (U on B 0 o it 4o W6 Pep ey 53 0 ™ 9 o N 08 00 00 TF G oo i = S0 0 s W W v g 2 2 S B W Wt S e s e BB e W W

S§ 288 C/Men'a' C/Man 'B' Total

€3 9 g 5D o s 00 B e e B LT Oy O O s PP P e £ EF W o T e S o o B e 050 CX e D 02 03 W £T o £ L G O £ . 20 S W P e

LFCTS
FOY/FH
Tool Ligker
8o Hachinist
Go Velding

e PPy

B -4

S R N ¥ IS
|

70 g ain%r ‘ . - a‘ o 1
8o 14 1lwright,. - P 6 8

DM OIC I s e 0 0 e Vo e B . = St == G B G B O P s et g 0 P e e g % e T e s e s [ P W e WA

184

TOTA L 14 17?7 62 ol

Cramem T 00 g G (26 o pr e s e B8 e W0 b B0 o e R GIR . 4D ) P G M 2T s TR A U CF i BBtk A Rk G- WD W T e O o IS WGP as PP an W S vy F

- an T
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ENEXURE NO, /X C@
ANEXUEE NO, (B)

SATCTIONED STRENGTH OF SUPERVISORE OF CHARB.&?H WORK
SHOP AFTER- I’Emm?s”'R@ST’TPI*'G :L.e. LF"IBR 1. 1.1984@

S1.No. Trade. S8 4ss ﬁ/mn'l' G/Man'B“ Total
1, LFCTS 6 1B 19 0 61
2 FOY/PH 1 &5 67 Gs 19
3 BS/HY ] 6 6 6 19
%  Tool Maker 1 | 3 8
8 HMachini s, 5 14 16 18 53
A Telding 1 2 4 1 8
e Paintar - - - 1 1
86 Lg1lwright 2 4 5 6 17
TOTAL 17 4y 59 61 186
od Boiler Make:; 1l 7 7 - 8 23
b} Dlosel Mech. 4 e 12 35
e) Dicsel Blectric 2 5 5 6 18

- 1 5D € s €8 D g T
M TRt Dep W oy B
o 0 A T s ey, e B A PR e B € D G
hadad L AT T TS TN

o
(has.
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Govie of India ( Ministry of Railways )
Railway Board

T(D&A) RG 6-24 - - New Delhi, Dateds
) 9.6.1965.

e %evapel e emegs . CONFIDENTTAL

TP Satian Talleace and ot ewe,

" Sub ¢ Reversicn on grounds of general unsuitability

of staff officiating in a higher grade or post.

In Shri N. Kemlakara Rao, Director Establishment's DO.
No.® 55 RG 6-24 dated 21.5.,1965, it was interalia stated that
any persén who is permitted to coniinue to officiate beyond -
18 months can not in futvre be reverted for un-satisfactory
werk without following the procedure preseri™»d in the disci-
pline & appeal rule. These Insiruciions were cancelled vide
Board's letter llo. EB(D%2)65 RG 6-5 dated 1.2.1980 and 5.5.60
thus permittiag the reveroiol. of an employee of‘ficiatingv in a
higher post on gooinds ¢f general un-suitabiliiy, at any time
e1d not recessar’dr vithin ¢ perind of 18 months prescribeiin
disciplins & appeal mle. |

The Board have rezonsicfered the maitsr & feel that it
wousd not be correct to effect such reversivns after prolohged'f _
of ficiating period. They have therefore decidod agalnst thai, , .-
In future any person who is permitted to cfficiaté béyoﬁd 18
moaths cannot be reverted for uncatisfactory work without-foll—- ;:'5'

ow'ng the procedure preseribed in the Discipline & Jppeal 'fules; '

| Sd/~(P.B, Jain)
Dy. Director Istt./Railway Board
Copy te 3

E(RBYI. S(REYII, E(RB)ITI, Cash I, %(0}I, z{I'F), B(GP}, 30(STY,
Sec(Dat) .

U_,'C L"/ﬁ?j/ —
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I
a (Copys )
,I Government of Ipdia
Iinigt ury of Railvays
(Rgilvay Board
NooE(HG)IogzoEEi‘lpM New Dplhi, dated 27,6.1983.

The General Lianagers,
I 11 Ipdian Railways ana otjers.

Subse fdhoc gppointments and promotions.

S Instructions have been issusd ‘from the R;'l lway Board
from ¢ime time_tha‘a adhoe appoinﬁnen‘?s and prOmotions should

" lT be é.voided and should be resorted to pnly with the personal

pl approval of the Chief Personnel Ofﬁcer whera it is considered
essen'ti al, Last instructions issued vide Agviser Industrial
Relations 8 D:0, Fo.E(F&jFI.81-FEl-1 dated 1.4.1981, Cgges are,
hoviever, coming %o Board's notice that adhoc promotion have
been continued on Railvlays for years.Subsequently when gelectinns
%' are conducted and "ghq incumbenty fail W get through in the
Selections, they have %o face reversion, In such a situation,
thoy resort o filing peditions i:; the High Courts and althon_gh
the position of rules ig bilear that such adhoc promotees have

to undergo seclections, the Courts have been giving to the benefits
“ of imgtructions contalned in Board's letter Ilo.E(NGj65-RS 6-24

! dated 9.6,1265 as clarified vide Board's instruetions of 15.1.,1966
cExpkayigizde according to which the persons, who have officiated
for more thatv 18 months after regular selection can be reverted
only afier following the DAR proceedings.

2 In one of _'t:he casges, effor't.s were made to have the

i final ru]_.ing from the Sgpz' eme Court but the SLP was not admitted,
The linistry of Railvays,therefore, are left with no alternative
but to reiterate that selection should be conducted regularly

and adhoc promotions should be resorted to only sparingly with

the epproval of Chief Personnel Officer. Any default in following

| the selection should be viewed seriously and respnsgibility Pixdd.
il Coh ;E Receipt of this letter may pleasge be acknovl edgod.,

Ll g ISR N
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Yy,

h | Arvee oun X}

T /0(Coa)

2 Cia:00
TERNURNS CERI X B A ¢ LR Y N oI
sy rrosieat 0fficow in Zpdoperdent Charge
C. terminent 0fdiceyx,
b b AR '
Bubs- Kovamrion cof emwioyes ofiicieting
ir Ligars f"'aclam

Lutentiom 45 dinvited o this offices conf‘&nntiul
e .o;u/ZSP/7 4,23 68.0.964 vidB which instrucilons wers
susdd L.oying dovn tho procedurs %o be folliowed in the
#ovter bl paverglon of smpluycos o",meat ng in Aigher
geedar, The poodilon hg b tean iurther chsed arrl the
irstruciions convnined iha narag “apus which Tollow

Y3 issued in sunarceusn 1on ol “ha in wructions issuczd

viel lettax uoop/232/7 dt:.23.5. V€.

?. &8 per Boerd!s dirasctions contnined in ghoeir letter
Ho. 1l0%h) 6 120 JO dtauO 1L:188L, ~finrts era _to hq nadg

Soorenfirm etaf? officiatinT

g;*ﬂr-icsl 1f_LhJV 4ra loula,

a_; o maTar oY eidaeh : e ls L=
: ,-uuﬁuai'fﬁ&l'I&”ﬁf@Ciﬁéhu ,o‘;*uer svsu 2 ic 2eine

ced An Wis wrespact with tha rosuls thht stuff contirua v0

tw o7 0late in highiwe greces fowr Jrng perioac srd 1n

g8 2™l cases staff viho huve olficauteu for o number of

yeo© e have baen revertsed on aocount of inefi:ciant working.

Svely revaveion cva_conte iy ke tha sxtant or¢.cs,

i

S¢ With a viev (o easure that a ropar assesrumont of th-

vorkirs of staff officla-ing .n highar gmhdab, is m.de o
PGS0 o Tevary £uch ew Ji0yees, us aru .*.Ohhu to ba unsar’ o
©G8lony in word in vle hipher gredes, Lo takan in uims3, il

) ”o'inv prccaedure 1s DGLHP introducea for eirict complicis-
uf.:Il concarnead.

4. Unenever an employea is ou’ &f of 1iciate in a bigrar
stwbleh muy be u colectlon rost or » nop-sciceilon post,

3 lm odisvd suparior should 5ARG LS & 35¢ 8swuns raport

L. Bocn w8 bh@ gxnloyoa hao comploted 3 wonths orricl.t-

irg porio¢ %o tho cuthority who hed ordered ths promotions

s gagn nf BT R FTe oy vompt_a yarning Loty

Lheid o 88w U the ompiov e end 14 wiich instanees
of vl sovid g so it Lowd th . a sial A

i

LULWISE HEIOTG unSan bo propered G @ontas later i.e. a%
oo and 00 5 wonthi officisting pericd wrdi sant to tho

s Uty who hud orc' ored thc promotion, If this roport

Y5 ouisd unsatulisfuctory the umilov.w concerned Ly uUa
pvscbas wiTh o o~r"ona1 sanctiion of u senler seculu

T orirar dnouie casc of cias. IV cupiovao wod of o dead

4

fe e purTLOLS in tno case of Class 16l osmilovau.

J <2 W oanlhyse A8 raversed aftor Guotina dus €0 Bia
Picadltu i3ty LY 45 to bo wesomcd thew aliniur Bio poes
ol pavy.oce v 7 Lot ronsalled L whe g ) G L1
ff0musnlile 0 0 Qohpdawed 0% ddd uoc olve o RS SESTR

o auaf
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prrercye b ol his ahilities, Thig «Bpadtl also should hag
omstdaw by the authority ordaering the reverginn if avery

mwgh s,

Yo Whom :n ouplovea 1y gvartoed fn 1efficient workd

se.ﬁ:‘om a ﬁalantigg gost, his nama wilf %g sutnmuticully é%&atad
S Eha panci, For rge rnmntion he will have to upfear

elroa n Heluotion Boarg ufrash, Where an omgloyae 8 reverted

03 inﬁffiarunay from 4 non-ssluction post, his casa should

PeViiut ut intarvald of six menths .nd 4 Ae i8 consigered

A% Loy promrtion, he should be ro-promoted aguinst the noxt

Yannney,

{5 In Yeims of Board!s letter No.E(u&i) 65 RGE-24 dated
£.6,165 giroalated urder this office lettax N20E73II?222/7(03n9
fficie ,

di. 20.6.:65 LIy_warson who Js pormittg T

5ﬂ"%Qnihﬁwmﬁﬁimngﬁwhﬂ_xﬁiﬁtﬁﬁﬁmfQK”UEiﬂﬁiﬁthiplﬂLlﬂn
eus_fodlowing Eha peucedure Bruseribud in the diseipling
WD__nDpaa) rules.

B & queation M.y he ralsed whethar this Ssafe guard applies

0 pavsons vin apa officiatin: 4in promotion asg a slop gap
Brasure and ot gitgr tapunalment(in the case of salection
Fosts) and o1igp passiyg thae Suitubility test(in thae casg of
uon -salection posts). It 1s clarified that the safeguurd
ebolies %o only thoun uliployoces vho have aCguirod prescrl p-
%iva »ight %o %he oitlciating posts by virtus of their empanele
®3an% o' huaving bgey duclared suituble by tha competent sutho~
rdiivu, I% dogn not upplg tg those Ffficiating n gromotio

Had o 9G0P frun Fuasure ard ulso %0 thrsl cuses whor un employee
duly seleetu: hgg to ho revorted o’ ur g lapea of 18months
bocause of soavallation of selection Boapd Ewoceadin 8 or dusg
“0 u change in tha panal position Consequent Yo reotification
ot r 'stakae ip #aniority eta.

. na ,,hgiilgiaiiQ&_inglﬁlguglnﬂhn§ﬁ~wmnKi ‘
faetary could have baan allowed to centiona bovond 18 o
XCyus NLAder vely spacial gircunstances, contirmation Lust b
ngQ_qftir W0 yuars officlating Jud”dod 048 bae; conpletac
Bubde:t %o guiGanent post bel R _uviiluble fer tha picnosesg.
Soha ensa of Riafs wish. 5atisfaeta:7rreports,iconfirmatiopa
gggimaasuwailahle'vacunciea.oun be ordared afdaplonecyanry If
~¥ ixtpdobosedr $b dofor tha confirmapinn of wn individusl
ey 2 yoars Ganeral ilanager's prior Sunction should be
o3%uin d,

1B The assessuont roports referred to ghove should be marked
‘Goni'dentiul! pnd o pbropsr record kupt of those examination,
~he Zstadlishuent Baeciion should watoh thoe cusa of each employ=s
asupletes 3 menths of officiuting period by putting up 4 note
%0 the sxecutive officus for the purposa,

11, The ubove procudurs should 4lso bu followed in the case of
Ulaay I11 empiowees promptod to offioiate in Class IT 4n their
Cusa, tie wssessuent report should be seny to the Huad of
tap.rinvnd wnd whera un officer has beaen ru rted on «dversely
thn p.pura should lg putup to tha Genural anuger for his
Irfruation ond oXaGarse

-

i

> (ol

lL, Bluase wcknovliedge racel pt,

s
for Generyl Munagep,

ez o e

v\
Ge'ri’*j”
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(Copys
Horthern Railway

Loco Workshop,Charbagh,
Lycknew,
¥o .50.E/Cil/ T dt. 14.3.1987

The General Manager, ’
Northern Rgilwvay, Baroda House,
Hew Delhi,

Subs- Representation acainst wrong reversion of
ol sh.Phool Singh,Chargemazn'B',loco Vorkshop,
Chartegh, Lucknow, eference from Shri Bglram
- Singh Yadav,M.P,

Refi- SPO(V)/NDLS letter No.145-E/C/2-87/LKO/V/1602/RF,
SSB dated 27,2,1987,

Due to r_y.gn_-availability of" apprentice Kechanic Chargemmn
'_B' (T), shri Phésl singh SC H.S.K. Gr.I(T/15 Gr.R;,S&?-S&(RS)
of this Workshop was promoted as officiating Chargeman 'B'(TYj
on 01,6,1984 on temporary and adhéc bagis against reserng roint

of Roster of adhoc promotion., He was later on reverted to his

substantive post i.e. HSK Gr.i(T} on 27.6.1937 on posting of
g dpprentice Mechanic Chargeman'B'(Ti'j from Headquarters Office.
The parawise remarks on his representation is given

belows

(1) He was promoted as Cbar;:etnan'm(T/m on temporary and

adhoc basis on reserved Point of Aqhoe Promotion due to non-avail
Ipprentice llechanic
abllity of/Chargeman'B'(T/I).

o ‘ .
- (25 He was promoted as Chargeman'B'(T/1} v.e.f. 01.6.1984
‘f and not on 27.6.84 as stated in the application.
(3 ' On posting of /pprentice liechanic Chargeman'B'(T/I% in

terms of Gegneral Manager(P)/New D;lhi letter No.220-E/262/Rectt
dated 26.6,1986, Shri Fhool Singh has been reverted on substative
Post. " '

(4} ,(5)&(6) SPO(RP§ to offer comrents as posting o? Roprentice
echanic was done by his office.

Sa:

for £4dl.C.L.%. (Locos,Charbagh
@&F’a Lucknovw,

e

Yt —
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Qe
Copy %o s-
Celeloy Worthern Railvxaj, Baroda House, New D;‘_l,hi
in reference 0 SL No0.46 and item No.33 of il agenda of URMU
at C.UE's level, | |
SeP,0. (1), Northern Rallway, Baroda Housge, New D;J.h:l
in reference to their D.O.letter No.1l45.E/C/2.87/LR0.V1/1692/SSB

dated 27.2,1987,

Toust- 1Y
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B ACue T CuNldal ASUILIUTRLYIVE $RIBUILL ADDIYICNAL
Bulillhd AY ALLAHABAD
HEREBEET
COUNLE] AFFLLAVIT/RaPLY
Ix
RDTIURLTIA CA32 NO. 415 CF 1987

Yhaocl Sin gll a1 obhers e ¢+ s+ = ¢« ¢ o Petitiomers
Versus

Gensrel anager, N.b. Sailway, & others..Respondents

COUN. 53 AL aVvIe/ao ALY CH BoHALS OF THO

.y A

g e
Lleand i’ CA.;M\‘ -

LN That the deporent is T e AN
ent is fully escguainted witn the fa:ts deposed

to bBelow.

Z Thet the deporent has read the present
mitition ana bhes fully understoed the contents

3. ihet the facts stated in paragraph 1 and 2 of
ne potition need no reply.
4, Thet in reply to parcgraph 3 of the petition

¢ is stated thet the order of rcevision deated

1l
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97.5,1235 1is perfectly l3gal and valid and sustainable

in Javs

5. gnat the Sontents of paragraph 4 and 5 of

s petition meed no reply.

5. That the fects steted in pavagraph 6 (i) of

us petition RXRE KB rxpty. are not disputed.

7 - et the facts stated in para 6 (1i) of

tie petbition are ipcorrect and are denied. Prior

%o the ITth Pay nomaission the avenue of prouotion
o zighly 8killze Grace I (387-560) was either in
the zraGe ol (425-840) &S wester Craftsman ox in

e gerele ok (425700) as Chargeman 1Bt after proper
celcebion. It wmay also pve steted that the scale of
sigbry apo iighly £xilled Grade I was the same i.e.
(380 -360) and for promotion to the post of Chargeman
13t (425-700) & combind seniority of iisiry and
Hignly sikilled Grace I, scale (880-560) used to be
prepaBet. It may also be menilonzd hexe that earlier
e pyerme of promotion of iistey (380-36) was to
Gherzenan 3 (425-700) only. However, uander ‘the
Tven rey Commission ihe Grade of w18iry, aster
¢raftsnan end Chargeman 3 heve becn made the same

a8 1400-2300) « I8 grade of Aighly 5xilled Grade 1

s 1320-2040. This has crezded an anamolous positio
.

{

LYe
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regerding promotion of iighly Skilled Grade I and
iisbry on the basis of the scheme of promotions a
existing uptill now and for this reason the Gene
nanager (2) New Delhi hes issucd instructions that
the promotions for the posts of Chargeman 'B' be v
held until clerification is received froa the Rail

Doard.

8. That in reply to paragraph 6 (iii) of the
petition, it is sgtated that the post of Chargeman !
(425-700) /1409-2300) is filled by formation of pare
after due process of selection, it being a Selectio
2ost. %he veeancies are [illed according to the
percentage of quota prescribed for ths post of
Chargeman !'3' and calculated on the basis of actual
vacancies and not the posts in the cadre. The

percentage qucte break-up is as follows s~

(1) Direct guota/ipprentice iiechanic 80 ¢
&2x Diploma Lolders with 2 years of

succe ssful training.

(2) Interazdiate ipprentice mechanic 25 ¢
3 yecrs experience in skilled
grade and minimum High School
passed.,

(8) Promctee/Jenkers 25 %
fron anongst iiistry arnd digaly

&%k Skilled Gde I in that trade.

AT

T ko
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¥cgess of one in the quota of promotees/Rankers as on

4

S, ihat . e fact stated in paragraph 6 (iv) of
the petition are incorrect and are denied, fThe total
gbroength of Chargewan 'B' (Tool idaker) Grade (425-700)
as on 31.12,1983 was 4 and not 7 as alleged. However,
Tetveen 22.5.70 t0 1.6.84, 7 vacancies occurred on the
post of Chargeman !'B' (Tool Haker) (425-700) « The
fivshy vocancy (ome) was f£illed by Sri S.8. Pandey

~ho vas a promotec as per 25 & quota, The second
vacancy (one) occurred on 16 .6,1970 which was also
£411ed by promotee/renker Shri 3.i. Banmnerjee since
a0 Direci Recruit/ipprentice iechanic was available,
Thereafter one vacanecy occurring on 19 o1.1978 was
filled by nirect Zecruit Sri S XK. Sharma, again one
vecaney occurring on 13.7.79 vas filled by Direct

iecrult Sri P XK. Sirkasr (8C) . The rext vacancy

4two) oscurring on 20.3.80 wgs filled by Inter
.pprentice lechanic, Jri Niranjen Cey and Sri Rajjan La
ihus it will be seen that in the break up of the

yacancies s per prescribed percentage of quota of the
snree categoriss, thepe was a short fall of ore in the

aunota of Direct Aecruits/Apprentice i{echancies and are

65,1084 . The mxt vacancy vhaich occurred in 1984 was
filled by Sri Tejinder Singh in a perely ad-hoc
capacity and on his retirement, the petitiorer vas
proaoted as Shargeman 'B' (Zool Haker) (425~700) also

in a purely ad-hoc anc temporary capacity subject to

.30



4he availa»ility of caly selected Lirect Reeruit
apprertsic vechanic. In fact a perusal of the chart

{iie¢ es amexare-3 %o tne peiition would itself show

“hat the 7th vacensy fell under the Direct Recruit/
Lpprentice .ieclmnic guota, as such the petitiorer being
g wcrker and pelonzing to ihe prouotee quota could not be

Dwcnobed as Chargemsan 'H' 1n a regular manier.

or better appreciation of the position a

cheit of the vericus caterory-wise promotion made

wateeen 22.5.7) and 1.6.84 is being reproduced below -

5/8ari
1e/5 8, Pendey 22.5.70 Ranker
. 3,07, Bannerjee 16.6.70 Ranker
3. 8, Sharua 19.}.78 Apprentice iechanic
4, 2.K, Sixviecr (SC) 13.7.72 apprentice iechanic
5, direnjan 2y 20 .3.80 Intermediate Apprentice
Yechanic
5. Bejlen Lel 20.3.80 Interapprentice liechani
7. Phool Singh 1.6.834 A4da-hoc Basis.,

7@ petitiorer has now been revaled to his substentive
pogs of ijghly Skxilled Grade I (380-560) on the
eraileHility of 2 duly selected Direct Reeruit/Apprentic

..2shenic Chargeman 'B' (425-700)

10. that the fact stated in paragraph 6 (v) of the

wiiticon ere wiolly incorrect and are denied. Omly

ne pgst_ oi; %hargeman ‘B! (%ool Haker) was upgraded to
SEaf I

- AT



- ggeinst Dirzect d2cruit quota subject to the availability

Gharsezen Grade 'A! (530-750) wee.f leloB4. 4s
olreedy stoted sbove, the post of Chargeman 'B!

illsé ascecordirg to the Prescribed percentage
qucbe celculs e on the besis of the actunel vacancies

anY, not the nuuber of posts.

. |

A, 4nat the Tacts stcted in paragreph 6 (vi)
of she petition ere wiolly nisconceived,incorrect and

s genied. ori lHirenjen ey and Sri fajjan Lal

=)
t-r

waue vworkineg ip the Intermediete apprentice wechanic

quobe viereas, the petitioner who was a ranker was

nucooteld as Chergemen '3' purely ad-hoc and tenporary

oo enly selscte( Apprentice liechanic in as much as in
she gverall vecency position the representetion of the
Sivech Jeernits vas less than 504 and in order that the
vepresentetion of Lirect rscruits may be 504 the 7th
seoency positicn was elloiied to Directd Recruit. The
ccéitioner being e pronotee had no right to be confirme
azainst the Divect aecruit quota and has been rightly
sava-ted to Lis substentive post of Highly 3killed
cymée I in teras of the orcex dated 28.6,1984 and

27.0.1688.

12, fhet the facts stated in para 6 (vii) of the

petition are insorrect and ere denied. In the

ﬂ
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Rail.ays two wosters r:gisters are waintaired, one
velutes to reguler promobion and the other to ad-hoc
end tezporary proioction, The 7th vacancy vhich was
allotv2d to the Direct Reeruit quota was a schedule
cagie poimt as per roster register for ad-hoc
prcicsions and as 3uch the petitioner vwho i1s a sciaedule
caste condideve wes pronoted on the basis of the
ogtes poinmt for (ad-hoc). Otherwise, the 7th
vacancy vas a Gereral vacency anc has been filled
by & zercral candi:ste Shri dW.K. Zripathi, froa the

Dircet decruit guota. .

13. That the facts stated in pores 6(viil) and 6(1ix)
are vholly miscongeived, incorrect and are denied.

As already stated in the preceeding paras, on the
basis of the bozak up of the 7 eccancies npbo 1.6.84
shews tas a siort fall of ome in the 505 quota of
Sirech reerults ané an excess of one in the 25 4
gquova of Rankers thus the 7th vacancy was allotted

to Direct Recrult quota and now the breakup of

the vapaneies aczordéing %o the prescribed quota

is adequate Tor each category. 1he petitiorer being a
ranier could not be promoted against the pirect Recruit
quotz tnd has been rightly reverted. It is further

steted that the proscribed percentaze or quota for the

A

toL kG



L9

Divect Recrui®, the petitiomer or ma«%'inaer Singh vho

8

vzrious catezories has been fixed by the Railway
Bezrd in the laiger interest of the serving employees
and the biealmy of 25 ranker, 25} inter apprentice
pechanic and 50 Direct Reeruit apprentics mechanics

is perfectly legal and valid,

14, Thot the facts stated in paragraph 6 (x) of the
petition are wholy aisconceived, incorrect and are
cenled, Sri “ejinder Singh HS Grade -I was promoted as
Chargemen 'B' ( 425-700) in a purcly ad-hoc and tempo-
vary arsangeaent subject to the availability of duly
selected dirvect recruit apprentice mechanic and on his
vetirevent the petitiomer was promoted as Chargeman 'B!

also in a pursly ad-hoc arrangement, Amnexure-G to the

petition, oreover, the vacancy being allotted to

vere wankers cculd not have been preomoted against the
Direct wrecruit quote. in a regular manner, JFurthermore,
the post of Chergemen 'Bf (425-700) is a Selection
post and the J=titiorcr has not been duly selected
is nos eniitled to tie bensfit of contirsous officiati
or to be retained on the post of Chargeman 'B'
(425-700). It way be steted that the Cadre sirength
of the Supervisory stef as on 27.6.86 vas as follows

1. Chargeman '3! 3 posts

2, Chargeaan 'A! 2 Posts

3, Assistemt Shop Superintendent - 2 posts

4, Shop 3ugerintendent - 1 post



2
- he cadre vas again review ve.e.f. 31.10.1986
and the curvent strength is as follows i~
1. Chargenen 'B' - 3
g, Chargenen /' - 3
v 3. AssttOhop Susdt- 3
4. Shop Jupdt -1
15, that the facts stated in peragraph 6 (xi) of
the petition are incorrect and are denied. 4s per
Cadre stength, the supervisory cadre of Tool ilakers
v, maade as on 27.5.1936 after Cadre restructuring
(ve2.Fs 1.1.84 ) wes es under :-
b

31 1o £08%s Incunbent
1, Chargeman '3! 3 l.'iranjan ey YIntermediate
2, Rajjan Lal ) Apprentice
lMechanics
3,Phool Singh ) Ranker ES G
I on ad-hoc
basis due t
availabili
Apprentic
anicse
2, Chargenen 'A' 9  1,8.1.,3annexjee
2.8 K. 3haraa
3, asstt.3hop Supete 2 Lede Landey
2. 3.3, Pandey

4. jh:}:} Supd’”‘c l lg .H-Sad Alio
7 o '
- A 47
.u«c‘s:c_ %
3. Lk
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13. ihat the facts stated in paragraph 6 (xii) of
the pevition mre misconceived, incorresct and are
tenied, In the restructuring of technical supervisors
WeBefe lelal284, ihe strength of Chargeman !B?

(":, becaze three and remaired three as on 27.6.86,
Srl R.€e Jripatil was premoied as chargeman 'BY in

tne direct wecruit quotz anc the petitiorner vho was
holding the post of chergezen '3' only as ad-hoc was
vevexed to nis spbhs.antive post of lighly Zkilled
gvade I (380-380). It may elso be steted that as on
27 .5.85, there was no vacancy in the post of Chargeman
iLt ow..ssistant Shop Supdt and as suech the question
o2 adjusting Sri 3.8, Lripethi on the post of Chargeman

.

i1 or Assistart 9hop Supdt Goes not arise.

17. That the sllezations in psragraph 6 (xiii) of the
setition absolutely basesless,incorrect and are denied,

¥re posting of Sri 3.,K. Sripethi was changed from

anvitsar worsiop to Loco .orushop, Lucknow on his

oa wequest as 21ill e clear Trom a perusal of

sroerure-2 to the petiiion. Sri Yripathi was posted

in Lucknow azcinst the existing vacancy of direct

vzeir; it quota es Chargesen 'BY (425-~700)« The

ptitionsr, vho bzionged to the premotee quota and was

nucioted ed-hoc against the direct reeruit quota was
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accordingly wcverted to iils substantive post of
Highly skillzd Grade I (380-560). It 1is denied

thet the posting of 3rl Pripathi was cone to cause
injury to the petivicmer. Besides the post of
chargenan'3! is a selection post and the petitioner
hed rover been selected Zor that post as such he could
claic any prescripiive right to the post by mere
continous officie.tienc&oi' more than 12 months. The
post of Chargesen 'B' can only be filled by the

positive act of selection.

18, Shat the facis steted in paragraph 6 (xiv) of

she petition exe vholly misconceived, incorrect

and are denieé. .8 on 27.6.86, there vas no vacancy
in the cetegory of issisient Shop Superintendent
(Rool waker) in the grace of (700-900) (&S) nor

in chergesan '3' ( Yool +rker)e As a result of cadre
ieview, onz post of issistant Shop Suzerintendent
hes been ailoited to the Hate Fixing Section (FCC)
and no post of Chergeman 'B! Tool waker, has been
trensferred fron Shopfloor to Production Control
Owgariseticn, Yoveovei, the revised cadre after
reyieu caze finto force, .8cfe 3110 1986 and

not 1.4.1586 .

1. “net the ellegeiicns in paragrapb gxg 6 (xv)
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of the petiticn are absolutely baseless, mis-
conceived and cre genied. As already stated in

the preceeding paregrahs there was no vacancy

in the post of Chargezcn 'A' as on 27.6. 86. HBpER -
Bovever, as a result of cadre review on 31.10.86,
ors post of Chargeman 'A! Zool iaker grade (550~750)
vas vacant against which Sri Eiranjan Dey senior
nost chargezen 'B' (Yook Haker) was pronoted as

Chargenan '.! (ool Laker). Therefore, the question

of prcaotion of Sri LKiranjan Dey as Chargenan !
prior to 27.6.86 dees not arise. Horeover, the post
of Chargeman '3! (425-700) is a selection post
filled by the positive act of selection and the
petitiorer having revex heen selected cammot claim any
prescriptive right to tre post merely on the basis
of continuance officiatiﬁnaof more than 18 months.
the circular of the Railvay Board quoted by the
petitiorer is not applicable in the instent case.

290, Thet the allegcticn in paragreph 6 (xvi) of the
p2tition arc nisconceived, baseless and are denied.
s alrcedy stated in the preceeding paragraphs, the
ape tvo roster registers nainteined by the railvay
aduninistrction (1) ons relating to regular promotic
anc (2) ore releting to ac-hoc and temporary promot
The petitlorer was eligible for ad-~hoc prcaotion
on the basls of the ragsglex vegister for ad-hoc

nrcaoticnse However, the 7th vecancy vhich was all



13

w0 the direct weciuit quots was a Cencral vacancy and
not a reseryed vocancy anc vas accordingly filled

by a Direct recruit Gemeral candicate, Sri ReK.
opipathi and the petitiorer vas rightly reverted to
his substentive post of Highly skilled Grade I

( 380--560) «

21, That the allegation in paragraph € (xvii) of the

petition are absoluvely baseless incorrect and

are denied. Sri Tripathi has been posted at Lucknow
on his owvm request against an existing vacancy of
Chargeman '3' (425-700) in the Direct Recurit juota.
The petitiorzr belongs to the promotee ranker quota and
is not eligible Zor prcaotion against the direct
recruit quote. Besices, the post of chargeman 1B}
js a selecticn post filled by the positive act

of selecticn and the petitiorer not being selected
nor eligible for selection dos not acquire any
pirescriptive right to tke post by mere continous
of ficiaticn., It is denicd that the petitiorer has
been victimised or diserimirated or treated with

bias.

99, Thet ihe contents of paragraph 6 (xviii) of the
=%iticn arc bascless, misconceived and are denied.,
.5 elreeady steted above, there tas no vacancy in

the post of chargenan 1°1 op Assistant Shop Supdt.

' *:f;, — £ 'Y(‘*
oo oy 4 '
RO g

ot

3. Lku.
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(Tool iiaker) as on 27.6.86 and as such the question
of adjusting Sri Yripathi ageinst the higher grade
posts did not arise. The petiticner's promotien to the
post of chergeman 'B? was purely ad~hoc subject to
the aveilebility of suitabili¥y selected direct
recruits and ore Shri Tripzthi becoming aveilable

the petitior=r has bsen reverted to his substantive
post of Highly Skilled Grade I. voreover, there is

no suck post of Lool Lieker Instructor in the Basic
Yreining Centre which is an ex-cadre post and as such
the quest on of adjusting Lri Uripethi in the Basic

Zraining Centre dees not arise,

235 Thet the facts sicted in paragraph 6 (xix) of
the petiticn ave rcpetitive, incoriect,misconceived
erd are cenied. as alre dy sicted above, as on

27.5.856 there vere no vecant post in the higher grage
of Chargeuan 'R and as such the question of promotion
of Szi Niranjan Dey Chergenen '3' as Chargeman 'A!
(550-750) did not orise, Hovever, after review of
cedr2, Veofe 31alD.86 a vacancy occurred in the

post of chargenen 'R' against which Sri Niranjan Dey
hes been prcuotved, Further more, the post of
Chargemen 'B! allotied to Lirect recruit quota vas a
General vecancy, enc as such the question of promotion
of the petiticrer, vho is a schedule caste an¢ rankey

in a regular aarer was not possible, but the
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petitiorer was eligible only for ad-hoc premotion

on the basis ol thc roster point for ad-hoc premction.

o4, That the fects stated in paragraph 6 (xx) of
the petition are camittcd to the extent that there
are 2 vacencies in the supervisory cadre i.e. on2
vaceney in the grece of Assistant Shop Supdt and
ore vacancy in the grade of Chargeman 'B'. However,
undes the instructions of the Gensral Mamager (P)

ND, H0.884-4/249-V(41ivV) dated 11641987 further
prouotions hewe been withheld due to the anamolous
positicn created under the IV Pay Commission whereun(
the post of iistry lasteS craftsman and chargeman'B!*
haye been ellotted identical grades i.e.(14€0=2 2300)
ané the question now is whether the existing scheme
of prcmotions siould be comtinued and how,. The
ratter has been referred to the Railvay Bosrd for
axk elarification vide Ldditiomal CPO. Nortkern Rai
D.C 70 «561.2/200-11 (FC-IV) Part I dated 13,2.1987

95, “ha% the allegetion in paragraph 6 (xxi) a
6 (xxii) of the petiticn are baseless, incorrect
and are cenied. As stated above, due to the amnam
position created due to the implementation of the
IVth Pay Counission reccamend tions, the Ceneral
anager (2) has teasporarily withheld furiiex

promoticns to the post of Chargeman 'B! pending

receipt of clarificziion frea the Railvay Board.

RS Wi Y T e
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23, that the allegetions in peregraph 6 (xxiii)
of the pctition ere incorrsct and are denied. At
wesent no prcaotion oie being mede to the post

of chergenan '3' pending reccint of clarificstien

frcan the dailvay Boerd. ihe petitiorer will get his

prcaotion as and vhen fthe scnz fall due, It is

denied that the respondent zre acting illegally.

27. that In reply to paragraph 7 of the petition,
it is sirztec that tre present peiiticn is vholly
devoid of nerits and is liable tc be disnissed and

the pctitiorzr are not liable to any zclief.

28, Yhat the deponcnt hes icad ths zpplication
for interim relief supporitad by an afficevit se:ived
on the counsel for resjroncent on 25.8.,87 and has

fully ancerstoou the conitcnts Thereof.

29. “het the facts stated in peregrapghs 1 and 2

of the afficevit are incorrect and arve denied, the
petitiorsr wes prcaoted as Chergeren ' (:25-700)

in a purely ad-hoc and terjorary crrenzemsnt, pending
availability of duly selectel Cizeet lJecruit
Apprentics mechanic, Yhe petilicner belonzs te

the promoves/lanier oot and cennot be regoldarly

preaoted sgainst Direct lecruit guota.
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30, 4nat the allegetion in paragraph 3 of the
afiidavit are baseless, incorrect and are denied. Since
the petitiorer!s prcmotion was purely ad-hoc he has
been rightly reverted to his substantive post of
Highly Skilled Grede I. Howewer, as has already

been stated in the preceeding paragraphs, no ‘urther
pronotions are being made to tie post of Chargeman

13! in view of the enamolies created by the IV

Pay Ccamission and clariZicetion hes been sought

f=cn the Railway Board in this regaxd.

31, ©That the facts stated in parecraph 4 and 5

of the afficdavit are aémitted. However, the vacancy
agzinst which the puscaotion wes made vas allotted

to the Direct Jdecxiit quote cendidate, to give
adequete 50 yepresentation to Direct recruit, vizw
e~viz vacancies as therc vas a shortfall of ore in
wae yepresentation of cvireet Recruits whereas there
vas an excess representation of one in the rankers
qrota as on 27.,6.86 ( the petitiorer working as
aG-20¢ beloncea to the ranker!s quota). At the same
time there was no excess representation of intermediate
apprentdce neckanics who were adequately represented
to the dxient of 255 quota. s such the disputed

vecanecy ves ellotted to tho Direct Recruit quota

and filled by Sri RX, Zripathi (Direct Jecruit candidate
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32, vhet the fact stated in paragraph 6 of the
affi-avit are wholly incorrect and zre denied., The
veconey in cuestion was a Gensral vacancy and not

a reserved vacency anc as such the petitiorer, vho
is a schecule ceste candicate cculd not in any case
heve been promoied against thet vacancy; Sri J.K.
ywipathi being a Livect Recruit Cerzral cancicate was

rightly srozoted zgainst tle Genzrzl vacarncye

33, That the fects stcted in porzgraph 7 and 8

of the afficavit are ebsoluiely incorrect, mis-
concieved and ere deried. uhe point Wo. 8 is a
gersrol vacency end nov a seserved vacancy as per
thoMyoster register Tor pozulay promotionst whereas

point 8~. (ad-hoc) is a veserved point as per "Roster

degister for cu-boe pronotionst as explairsd in the
preceding paitrepus. Lous, thouzh the petitiorer
ces eligible or prcuotion cg: inst Joster point 8}
(ad-hoc) os per “ros.er register for ad-hoc prcaotions®
he vas not eligible “or .cguler promotion against
Roster Point B 'i.ich is & gerersl point and as such
the pctitiomer was rigutlydy rveverted on the
availabilit. of a pgenzrel condicate for regular
promotion egrinst roster poirt lL.oc. B. ioreover, the

petitions being & ranwer fron t.e promotee quota

43

. Lhe
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cannoi clain pronction agninst virect Recruit quota
and has rightly been rcveried. Further nore, the
post of Chzsgetan!3! is a selection post f£illed by
the positive act of szloction and the petitioner

has never been selacted for the post.

34, Thet in reply to partgrapyh 9 of the

affidavit it is steted thet the petitiorsr has
already been wveoverizd to his substantive post

of idighly skilled Gzede I 0,380-560 ) Weeefo 27 «6 486
and as sach th2 cucest.on of ~aintaining status quo

does not arise,

35, rhat tie e2llsgations in paragraph 10 and 11

of the afficevit are nisconcelved, incorrect and

are fienisd, .. sglrecay stated in the preceeding
paragraphs, surther proaotions to the post of
Chavgeman '3' (425-700) have been withheld on the
jnstructions of Lie Ceroiral Lanager (P) vidge his
order dated 11.3.1837 pendaing receipt of clarifi.
cation sousht froy the deilvay Board vide Additional
C .2 0,18 letler teicd 17.2.1787 rcgerding the
an~moliess croctec ©5 3 ~-sult of the implementation

of the reccaenicition of tie IV Pay Commission.

33: Mhat ia vicw of he Tacts stated adbove and

the facts tirat the petiviomsz hes slrzady been
payerhed froa tie post of chorgeuaanilt to nig

AT
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substantive post of ighly ¢killed Grade I, the
present application for interim relief is wholly
risconceived and devoid of merits and is liable to
e rejected and petitiome> is not entitled to the

relis? claimed.

I, 4. e o .. aged about S 3years,
son of Jhri 1y Lea 6 e oo Toxgyorking as
do hereby verify that the contemts of paragiaas

of this reply are irue
%o my persoral movledge; those of paragraphs
of this

»eply are baszc on p3.usel of the records; those of
paragrapn” of this
reply are based on 1l:gal advice; and belief and that

I have no suppressed any material facts.
4 *3,44/ .

Place : allahabad

C\{ i C\__‘ ‘."..
rated 3 ke September,l1987
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BEFORE 7 &} ¢ONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD 3ENCH, ALLAHABAD,

Yegistration Ne,415 of 1987

PHOOL STICH cor Applieant
V254

Gomor-l mmagsr, erthern Hailway

end others P Resuadents

BOOLTNER 10 0E RESPONDENTS! COUNTER AFFTTAVIT

lhe o.pliemt msSt respectfully begs to submit the follewing

condned the statoimnts of the Respencents in tneir Counter Arfidavit 3

w

1, st e averments of the Assistant Persemnel Officer,
horetnafher esllod as AJP.0. in brief, in para 1 ef tne Counter Affidavit
A
org oot sescpizhle hecouse he is net a party im this case.
2. That the statements ef the A.P.U. in para 2 of tueir
w
- Qur )
[‘Z;w.fi‘t( v o ey SIfideaid 1e fotally wreng becanse he was not the A, 7.0, of the
. ) .
2,/ —
%}/‘I,g}fﬁyﬁg:ri times, nox is ha aparty im this case.
e
/ﬁ;‘ - _ l/f 3. Thaet the flespondents had admitted the statements of

Ca |
%Dk A [1| Pexcs 12 of 2 ariiention in the avsence of deial of the same in

Perc 9 of ¢helr I“e b‘s

4, Thet the stateaents ef the AP.0. regarding validity
of the Smcmure-l o para 4 ef their Connter Arfidavit are denied in

fell bednn an 5% fheught and i11egal,

3o Thet the Tespondents thrpugh the AP.0,. have admitted
e alris of the appiicants in Paras 4-B of their applicatien in the
shearge of denial,

3 thet che lesponcdenvs had admtted the swmmmtxzat
JGotr e ts of vare 6.1 of tho application and hence ne cemments th ereen,
)y
2

@ﬁ:ﬂ/ | a2
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1o thet the averuents made in Paragraph 7 of the Ceunter
APEE 14 are arbimusus end lead to a confusien. Since a petty leng
the wmade 28 igtry & Tigh Skilled Grade I are being considered at
Me some Enating for the purpose of reckening their interse seniority
202 tha purpe se of selection or premotien, A copy of letter No,PC-64/
28-7/.5-5 dzted 3,92,1905 is being filed herewitu as Amnexare -RA-I

vaich ey kindly be perused in this regards,

8. Thot the contents of Paragraph 8 of the Counter Affidavit
ero noh simifiad nys they are writien, The queta break up of the
veeongy +311 he ir fhe follewing erder -
(2) Zankers/Promotee from amengst B %
He3sGr I and Yistries.
(24) Intermediate Apprentice Mechamic 25 %
frar among working candidates
witii 3 years experiences.
\121)  Dirvet Juota/ Mrect Uecruitee 50 4

(Dinisumn tolders).

further, the avermenis made in Paragraph 6,3 of the

cpplicotion are reitereted.

Do Thet the contents of Paragr:ph 9 of the Ceunter
affidevit are not admitted as they are written. The first appeintment
efter the oprlicetion of the gquota bagis, was made in 1963 and that
wes ol ome Yrel, 8. Pandey who was a direct recruitee where as a matter
of i2al this voeoncy/post was for the Rankers que ta and the whole

arbitroryicer ond {1le~ality heaan bersn” from this point, This psst

,- - -
of Tnnan WIS g atn g P

filled by Direct/recruitee tereby throwing

e onlurs behind the curtain. After this an intermediary was appe in~

el ond dherenfter e ranker was appeintted against direct quota

€ e the sppeintment on the post/vhcancy were being made in

fleret wlotation of yules and 1 aw an the subject,

It i= further stated that Ann-xure-3 te the applicatien

hpe Moo B4 cagm et U
AL 2een dlsconstroed., Thie Amexure simoly shews the divisiens

oL 7 wieatcios/pests, It is meant to state that eut of 7 vacancies

’—___'_

5« '

\f 3
/ )
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50

B
,
Qo s,
4 R aal S >_ .
fwe w28% liove gone to  Biwest morruitse queta, twe te LDCE/Inter

fmprantice eohnnis Mueota and the rest 3 should have gone to

Diresd voeraitles. It i8 wrong te assuwe that lnnexure-3 in any

vy stipalndes e Tth veeancy for tne Direct Qecruittee. The

vice Hnle- ig abaslutely wrong, It is alse stated that this
Annezmre-3 does nod whow that the pest/vacancy in dispute is

tho 7{ voeancy, Tie Chart wentiened im Para under preference is
wrens ox The pesley of Sarl d.8,Pandey has deliberately been avoided

in order % illesally eunst the applicant,

%o elerify the things the following Charts will
chow that $he post in dispute is a reserved point/post and the
sxpkiceant:  appointuent of Shri R, Pripathi is pulpably wreng

' r
, 3 e Dt
end 11los0l, i"‘"“’ e ?P)O»_c‘_{! PR D .\u)

10. Thed the contents of Paragraphs 10-12 of the Counter
Affidevid arc not add ited as they are written. In reply it is stated
thet owven tie ectanl vecsncies o1 tue po sts of Chargeman'B' shall

bz

L]

“1led secerding to the preseribed rules and not in the arbi-~
trory sennexr. The ecetual date of vécancy was 1,0,1084 when on
retizcen. of ore Shri Tajender Singh the applicant was proms ted,
Tho eoveintaond of Shri Tﬁender singh was on unreserved Zoster
poird «hieh wmiz Tth peint in the idhoc Hoster and the prometien
of e oplieont was on 8(4) point of the revi sed loster. There

exre Zeny fypes of Regter legisters maintained by the Government

t

for reml-ting 4ho appeintments of the Gevernment servants, Thoge

i

Doelore 2 po follows te
() Ceneval nster To regulate the sppeintments
(lacta Noster)
¢f the Government servants
Irom different quo tas like
Direet quota, Intermedinte
‘pprentice quota ang denkers
quo .a,
(b} S:eciel Zeservaiion Te requlete appeintments of the

Yecter £or Ls/Tg

firanst lankers [ue fa, reserved candidates against the

\
*.} ! reserved paints in the Rankers
v*i"ﬁw
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wetg e

g) Svueeicl escrvation .
() 8o ’ To regul ate the appsintments
faster e/ Ts in the

Tner ipp.llech.quota of the 5Cs8/5Ts asainst the reservel

points in the Inter 4pp.llech.quota

$41 loservation To regul ate the apnointments of

Bownicy fav 305/5’1’8 in

Ui )
£
~
e

.
[o ]

the Cs/STs against the reserved
the Tirech Snpequota.
points in the Tireect App.queta.

1% ie further stated that after restructuring the strength
2% e Chnrgeron!D! wos reduced from 4 te 3, maning thereby the quota
Givialor, o v om0 oot T oL 70 one “hra Niranjan
Lay T worsior of interacwifry queia #nd the other nri Jajjan Lal vhe
ven Droterseciste  pprentice Yechanic was working oun Iireet qota and
s TG Durimos 4ws worcing on ienkers! quota. After retirement or Ihr:
eeginder Sirga on §l.0,18e (sdi.), the second cycle as per restructured
strounth tie .enlters quota ought to have been filled as per rules.There-
forey thie aiplicert’s promotion was made, pending selectioen, It is

sbeoletely wrong te say that the vacancy was of the Tirect feeruitee queta.

1% is strange that the Respondents are beating hot ond
eold both &6 une tiae they plead cadre restructuring and upgradation of
eng post 6f Charge an'd' to ‘hargeran!A' and on the other they still
clois o nocts on the asis of mathematical calculation. 50 % of the
girecet reciuitees quota con  _ov ve twe out of three as the strength

-

¢ the chargerantd! Lrter resiruciuring remsins only three. Further

=

ne shri lajjan Lal is @lready working again st Direct quota, hew

Ghyd L% Tripstid con dislodge the applicant whe is from Hankers quetae

ii. Yue Charts wentiened in Paragraph 9 abowe are as
feilows 3

CHART NO.1

Secord inh to General Guota Resgter of Ch argenan'B' Grade

Cya'e Maoia for Percontoce Names Tate
of

Renarks

st lanters 25 % - - Not filled



de lnier App,lech

3¢ Direct App.Mech,

25 % -

& 2

- Net filld

R, S.Pandey 1969

bio . . - - Lapsed
I¥ 1. Tankers 25 % - - Not f£illed

2.Inter App,Yech. 25 % S.S.Pandey 22,5.70 TFilled
S.Dlrect spp.lech 50 % - - Lapsed .
Lo ~dg- - - Lapsed

II¥ . ankers 25 % B.N.Banerjee 16,6,70 Filled
ZeIinter \pp.Mech. 25 % - - Lapsed
3. Mrect App,Hech 50 # | S.K Sharma 19.1,78 Filled
& ~dp- Foll.Sarkar 13,7,79 Filled

(sc)

IV 7. llanlers 25 % - - Net filled
& Lnter Jpp,lech.. 25 % Niranjam Dey 20,3,80 Filled
3o Jireet ipp.Mech 60 % - - Lap sed
¢ - - - Lapsed

YV 1, lankers 25 % - - Not f£illed
8o Inter ‘pp, Veck, 25 % dajjan Lal 20,3.80 Filled
S Direct App.Mech, 50 % R iCTripati 27,6,86 Filled
o - dp - - Lapsed

VI 2. “angere 2 % - - Not £illed
E: Inter lpp,lech, BE - - Not filled

CHART IT

SCTUAL POSITIONS oF THE PRRSONS APDOYNTTED
264 IN G VARTOUS QUOTAS AS PR GENERAL ROSTFR

Syuies  Foints mota Names of the pxrsens  Persensg Date of
for appeintted apptted appeint.
of ment
- which queta
I 1 dankers des,Pandey Pirect 1969
2. Inter App, s, S.Pandey Inter App, 22,5.1970
3e Direct 3.N,Banerjee Rankers 16, 6,1970
4. Hrect 3¢ & Sharma Direct 19.1,1978
i 3. dinkers  pLK, Sarkap(SC) Direct 13.7,1979
2, Inter App. Niranjan Dey Inter dpp, 20.3.1980



S

B
3. Jirent lajjen Lal Inter App. 20.3.1980

4o “irect (This peint has been upgraded alongwith

the senior most werker in the grade from 1,1,108

1%L, 1. Tan'ers 2., Tripathi Direct 27.6,1986
2, Inter Anp. Vacant - -
3. Direot sipp,  Vacant - -
So Direet 4pp,  Vacant - -
NOTE
Present Vacancies - 3 Nos, vice the undermentioned persens:
1. Chri Niranjan Dey
2o Kew vacancy arisen under cadre review,
3. In chain of Sh,&rshad Ali(retired)
i2, Thet the contents of Para 13 of the Counter ifidavit, it is

cioted thad fhe Pespendents hove tried their level best to mislead
end€ confnze e wiole watter At one plate they take inta consideration
s pasluige vacanoiey d.e, 7 only and that tee from 197¢, If package

decl of 115 wvucanecics in the Loco Horkshop is to be considered then

iy zed Ivom caxlder than 1970, why only after 1970, It is stated

thes e paskare gan sidoration of vacaneies shoul d be taken into aceount
fror 1989 sirce when the quota system hasheen made apnlicable te the Loco
~crlming, Thorbash mad then the vacancies in dispute will be of a Ranlers

otz =i norusermved point, The averwents centrary to 1t are denied,

3. Thig the centeats of Para 14 of the Ceuntor .iffidavit are not
BCditnd s oy rae wiltten, The po st/vacancy in dispuie is of & Rankers
quot~ t=f S Taiinder Sineh Yeinmg p Conkers WS prozoted on his post -
and "3 o rred pacefully, «f 1 2 . Gisturhance £i11 bisretlrercnt, This

pett £211 veaont S 1.4.1983 and thg arpointaent of %h,Tajinder Singh

vas r18s said to %oy baan azde pending selection, Mo selection was hold

€ires Hril, 083 fran Amngst cankers fo £111 np this past/vaconey in
dircutc, On “hoip oun dowing the strength of the “hargewan '3 eof ther on
1663080 ar oftorp 31.12,1988 re.ains the same i.e, three numbers and out
0

L1

Irsainy At
: YR, - e »
V.lL38 102 cfr“‘j

uevexr be tws for Direet recruitee cven gn the hasis
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. . , ; Hes ts want to make
¢f 80 4 exlenletlon, s a matter of fact the lespondents

.

» . - ]
~ Bhebaliegotel fn siole matter with the ulterior motives to indnot
St L . Sripdnd writh illicit deddgn,

14, Thed in reply to contentions of Pare 15 of th Counter
Afgic~dt, 41 15 stated that in Chargeman 'W! Mr,Nirenjan Loy whe
wag o Lnter Somrentice Vechanie was workung om Inter apprentice

‘V':{r‘ N ) » . L]
Vseondo guatr. reia)gen bal who was diate .nprentice

voehrmds 1o coridng nrainst wireet recrui trent qoote and the

{od

13 o Sfgex wag premoted arainst  lmkers Juota and

o

1L
C:) LanCl

v

ot

[

thers emn e - 44K post as Lhasgenan 34,
ks 250% in renly to tho contents of Paras 16-17 of the
weunten . el 14 Ls stated thet the reversior Crder of the
pazlicet® ns heen nasred with malafide intention and ulterior

erdive st e pugh orek the aprofatment and provut up Yreile W

Crin el ez thie original apnoins ' o2 [ Tesete Trinntii was uude

W L tor vce letder daten L1,8.1708 and juct sftefd days on

@ Volrod wig tronsfer of wimdedripatni fron mritsar to Charbagh
el oern shown e requests, Wie gircumstonces are $elling their owm
wle Lu . wF 0g N0BOU TG XL, L ITinathi was eo mleting nis treining
vy ki AU 0X Wiy 1980 wou Juskx oust ve owing the znet of his
poiuian eng oven tien e did not malie the request at t.ae initial
wefide LT unre0rs thad this so ealied request nf r,Tripothi 18 showm

SR PRI N
varnnaely to onet the oneintomn t,;\ further more, how o roquest of

vle uniurstervet candidnie o Jirret guotn eom be thrust upon & reserved

RO PR S " b ¥ -
verdiengs of lontors

uota. Ltiil vurtaer 1% 15 stated that the

Gir 2 sIer on reguest sroite be ot tae nottom 1evel seniority end

w8 TaC wpolicunt seing seaior can not ve dislodged to adjust a

LT CICTR, V- h,QC!U WIS

+v as Iurtier stoted thet the annlimndls promotion was

rending selection and tact 4s why it was adhae, ihe posting pending

seleetion is a valid pesting till selection ig radg and the incumbent

%3 promted is adjudged to be the tit person 45 hold the post pending

celoction. This is doue after peru al of service records and other rel



&,

reco ip of the porsons concerncd, As g natter of fact the Respondents

‘v‘8“

cre cenfused end unntecessarily beating the drum ef Direcct Beeruit

guote in order %o save their skin from the illegality they have
commdtied.

18, Thet tho contents of Paras 18-21 of the Counter Affidavit
ere doniod £nd in reply the averments made in the respective Paras

of tho cppliecctdon ore reiterated.

17, That tho contents of Paras 2223 of the Counter Affidavit are
not ednitted cod the averments made in respective paras of the applica-
ticn cro reitoreted. ..s admitted in para 14 of the Counter Affidavit and
elco shown in Annomre-0, OA & 9B 4o the opplietion the strength in the
Loco Yozkshop,Chorbagh, was raised and where on 1.1.1984 there was no
pest of Asctt.Shop Superintendent(dnmexare-9A) it wns made two after ro-
otxuctusing 1.0, ofter 1,1,1984 taking one post from Chargeman!A!

ed onoe frou Chargeman B} (.Annexure-9B), Further after cadre review
ths strengih of tho .sstt.Shop Superintendent was reised to three and
tho Chargeacn'A' wes brought to oquel to 3 as hefore (Annexnre-9) and
tmg the total strength of the Supervisors' cadre of Teols lakers trade
veg rof eed o 10, Tlms thoere were 3 additional posts out of which

cno a8t Je of Direet quota an& so is the case with the Chargeman'A'.

20 per theix own showing this rise in tho strength wes made in 1984

tad xR L Tripathi could have very well been adjusted.

18, That in reply to para 26-926 of the Counter Affidavit it is
steted that it is strenge that inspite of the vacancy in the grade of
Cherzeme:'B! the adjustment of the Direct quota cendidate lr,R,K,Tripathi
is not being rnde without damage. to the applicant. The alleged letter

dobod 11,0,1087 is a lettor if ot 21l any issued mich after tho impugned

Order when as o mattor of fact the vacancy has been in existenee since

1984, Tnig <hole goes to show that this aprlicant is being unnceessarily
2trassed ond punished & bumilinted ot the hads of the Respondents,

It ig further stoied that the llespon dants have not filed eny letter to
cubstairticte their conten tions,

I3 is stated that to deny further promtion on vaeant post
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10 nublic policy and tentamounts to canse national less,

1o coeinst
On $he condrery it is stated that the letter dated 3,6.1987

8 2701987 Lscnoed by tho Hedlwny Beard with regards teo the methodology

Zor £i1iding up the pe sio of Hngster Craftsman and with regards to

o cllothling of moviged ccale fo the Mistries and further promotion

Zow !istrios cs Chargenan'B' hove been detaileds The True copies of

Both thoss lotters oro being filed herewith as Aonemure-~ HA3-4, In the

fooe of thooe twe loblcrs it is totelly wrong te say that no promotion

or tdjustnent can Ho mode.

1o, Tiet 4ho contents of para 27 of the Coun ter AMfidavit are nd

cérifted ond in weply it ie stated that the application s ands on strong

foeding oud is bound 45 be allowed as the actions of the authorities

is pulpably illomel on the fece sf records.

20, That the contents of Para 28 of the Counter . ffidavit nceds

ne sornentc,

21, Thes 12 roply tc entents of Para 29 of the Counter Aff{idavit

e ovorments aede in pexe 1-2 of the annlication dated 23,3.87 are

reitorateds I iz wronn 40 ellege that the post in dispute is of Direct

Jacraid guete.

22, Thob the contents of Para 8033 of the Counser Affidavid

baced on wrong proswmtion thet the pak in dispuie is cgainst Direct
deexulls quote. I% in Sfurther wrong to allge that peint no.8 in the
Rzerveilon Pester for reguler pro-wtion is a general vaceney, Iheir
everrends is ovent esainet their own contentions made in letter doted
14.3.1987(Lfamcinre-14) to the application,

23, et in reply to their coutention in paras 34-35 of the
Comnter SfTidewis it is ste.ed that the impugned Crdexr of reversion wag
pasted 111emnlly with alterior mo Hve and mal afide incention, It ig
wwong o nlless thal oy ban has been imo sed on the promotion to the

oy ut it * P
VEeIN posle 1o reversion orwe: 1o Tio. WUy edvel LY pehn~

dende siewld be directe i
S g ¢ Girccted to allow the applicant to continue ag Chargeman '8!
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A%

vhiout eny losc end damage and full benefits nay else be direected to

Yogt

Znel/As chbevoo APPLIGAR

et
il

bs secorded,

Alichched,
D:t@dg 130 i ‘..Lo 198?0
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¢ Copy s

GOV.IET 7T OF INDIA
VDIIOTEY OF UILLAYS
(2I020Y BO.uR)

- 0o 20u05/PS-1 [ 5.5 New Delhi, dotod 5.2.1988

The Geaercl lensgors,
Al Indien Dailveays ead ctherse

Subs~ Porcentaze of pests of Skilled Worlkshop
S5{40ff enemrlly arising eut of,

- It Les bem represented to the Dailway Board by the
!iotrios &t the grede of s, 150-~240(A38) moy be alletied Bhe
exthorioed Borlo of 18,176-240{A3)(Highly Siilled Grade I) as they
boing botter saided fox nromotien to the pest of Chmgenman Gr,?C!
get ozoiuded from belng considered for such pests becaisze of their
iower scclo cad roletively lower senicrity. The Beard have congie
dored the chewe oquost but they can not agree to the same, They
heve, Dowovew, deeided that for the purpose of premotien/Selection
of Misiries %o tho grede of Ch mwrgeman both the scale of pay of
Yistries (5,180-240/28) ond Bighly diilled staff(Rs, 175-240/49)
chenld bs drectsd as ogquiveient grade for reckening their interwse
scaiorily for cach selection/promotions

ixis digposes o £ GM,CLT' s 1ottor Fo.GMA/Mling/s
dated 4. 3o 19 64.

d'l‘*’:}" ®eesd00
- Yege
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Yefice Order Noe_ oo 30,1,19 9
__0___0__'__-_0__t_o_o_a_o___a__.__.._.__'__t ‘-_a__u__O_n__'__o__o__0__0__'_0_0_0__9_0‘__._

1 terms of S.7.0.(Gpl)/ DI letter no. 8443/243-IV(EI IW)
d 29,1.7969, the followinsg Int rm~diate Anprentices of July'

. dgte
"% Wat~h on completion of thoir 24 years training frm on 28,12, 68
05-280 (4S) on the shops/

~ere henn poshed as C/Man In orale . 2
iirision notrd againet cach. Thoey are T

A 25.1.rS and are dir-cted to repert t

oloesed from the afternoon
o their respetive places.

~ . . v
Se pocind fron 23,12.68 0 30,1, 60 may picus! be Hrecated

ae wafhinz for ordarse.
Shrop/2ivision where

\“t.z ‘:'I’Y‘nﬂ :f» ToNOo ?Paiﬁ
2 post -4

4, Sh. mulyant Singh fi=05 Mgchinics JU chops

5. Sh. Rhanwar Lal Sharma A-46 03 X« CR JUD chops

z, Sh., 3alram Bacsi A-49 C%W Fitter oD shops

4y Sh. Pooran Chanml .-28 LF <« 2TS DLI Division

3) The following Tntermliate ayorentices have 10t been consi-
cd in thelr final test; as

jrred suitable as they hav: not gqualiflcd
such their training period is extend.d by threc months.

4, Bishan Dass A=51
2. 5.5. Pandey A=~30
56 V.L' LaWI‘aIlCO A“4®

}I -f7 ; 1\)%}[A .

PRICIAL

’ Copy for information and necnssary action tol-

. G.o.(2), M. Rly., “DLS
2, W/ MV-LKO, JUD, JU,
3, D3/DLI
H . /Poes ™ EB) C3/mMV, GTK/CB % aMV, Was0/CB, S0/

e, .. Foegy ot
5, CI/BIC/UB, oL/BTC/MV,

5. CC Officer, Librorian, " rden

7. 411 the above nam~d apprenticos.

:’ }

”
i 4

i

ﬂ; \ | ] ; P J;
7 ‘%‘/{ 70 N o PRICIZL f —
fofol QW/ PN
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Cepy of the L/l ,3(HGYI~26-Pli=7/8 fron Railway Be.-rd -
GII(SI& Lin Incicrn wkedimys & Otherss

— e W w— e

Sub: — licthodclgy fop £illing up the post of dicster
 craftemon in seale Rsed 25-640/1400-2300 in
srtison ggtego ry/ ;L;;tsqé‘trqxg tiong x;ggard inge

iy dap

15 the Rly.cdninistrationsare awore, in tcrns of this
Binistry's L/Ho.PC~III/82/PS-3/10 dte14+2.86 the cotegcry
of Master Crofteron in geole, 25e425-640/1400-2300 hoc
been introduced in the Lrtisan Catogorye Furthor in teris
cf 'Ilote! below itert V(14) of Anncxure "Bt to thioc
Hinigtry!' r letter No,PC~IV/86/Inp/Schcdule/1 dated
.24,9.86, the grade of lincter Craftsmen ig o terninal
srade for skilled articana who opt for the poste

2., Questiong relating to methodology for f£illing up

the pocts of Hascter craftsmen and ac to how to deal
with the cace of Personc already fitted in the grade
of liaster CGraftonen, the lMaster Craftsmen': grade being
4@ teroincl grade for, gkilled artisans, have been under
consideration of the Board for sone timee The Boonrd
have now decided ag fo llowd §- ‘

1) T No, of posttions to be filled in the category
of liaster craftromen will be deternined in each
.otts ot the cormmoncenent of cach calender yeoxr
on the firgt of January of that yeor or an
-orlicr dote if the earlier lict ? of perscns
found suitable for the grode ) has been exhausted

. ‘befcre 315t Decenb r of a particular year so as

tc ccver the roquircnent- upte 315t Decenber,
of that year or the succecding year as the case
II‘..y bc Py .

ii)  Eligible porxr.c cqual to the No. of positions
to be filled ir. ag deternined in the manner

B
o gm b em o

%(%NW

& s 2 - {.f‘.""l
drted 3.0.87 o7, Dirccter, Z2tt. (IT),R1ly.Bd.,UILS to ne &
<t
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AT

ix) H:owever, in ¢ for do perceng -wic have alrcody
beenr Littod in ap Likater Craftsion before tae
is-ue of thcse cxders ore concerrned, gince the

conditicn~ of thic grade being o terninal groce

wae ot sxde explicits. they will be eligible

frr being ccnsidered for zcdlection for prorcticn

te the ©o t of chargawme '3' in scale

P5e1400-23000  In tirg inteprated senicrity lict

fop polect . n pe G o~rccion'3! the relatie
GL;iti:n of o perocn in the geole of lingter
tﬁ:ft:ncn, will CO G otLGL. . .1LeG

B

ot ort infs Trilled cr~ds I (15.380-560/

CGii b i

1320=-2040 onn ramlar baflcos =

]
Craft-nor in -ccixdonce with the in-tructions centained

S
in Hinictry'~ lotvoex Lic DC-cIL/C2-2S~3/10 dated
14 6261986, cited above but ctherwise thon in the
narner laid down above, will not be re-opencte

4. The Bonrd desire that R-ilvey sdninictrations
skeitE chould allot the ~pproporicte trade tc Macter
croft-nm ac was Visunlised while laying dewn the
revised percentnge of cistribution of 30 : 35 : 35
for ~rticons vide iinictry's lotter Mo, B(PEA)I-
82/JC/1 dated 10.7.1985.

Plecasc aclnowledge receipt.

SW/20.T.87

)

vith retercuce H¢ oo
Cepen o f merrons fitted in the prade of liagter

L4
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sopy 2f Rly. adl s letter No PC-IV/86/Imp/38 dated:2—7-1987:
235m09-- 1586 £ rom Executive Director, Pay commission. Railway Board

o the ceneral Managers: all Indian Rallway &/ production Units /z
as per railing 1iste ' ‘

Ll ad - s

4 subject - al lotment of revised scale of pay to M. stries in
pre-revised scale Rse 3 560 regardings

. v
scales 7 Bs- 380~560 in workshops
and production units as also Mistries in the open line in sca'e
ps.380~560 with special pay of Rse 35/— petie have been allotted the

~evised scale of Rse 1400-2300. vide djtem Nos v(2) and note there-
under of annexure-E €0 Board's letter No s PC—IV/BG/Irrp/schedule/,l/,

13tedt 24--9~19 86,
5. The Board have considered the recommendation of the 4th
pay commissiony vide para 11,27 of their Report:, that the lowest
a7 isory level in aIQDepartments should be in scale Rse 1400~40~-
*',3.5;3«.50-2300 and have decided , that M stries in pre-revised
3g0-560 in the Mechanical, Electrical, s&T and Civil

r including permanent way Mistries, Bridges
vistries, works Mistries.and Mmistries in open 1ine workshops etcCe.
should be allotted the revised scale of Rse 1400—40—1800—EB—50—23OO

0 with effect from 1-1~1986+ This will be subject tO the following

e 4
Mistries in pre«revised

< ie of Rsa
-“ngineering pDepartments,

prov isionsi+- ‘
i) There will pe no change ¢n the designation of these posts
which will continue to be designated as ML stries, There
will also be no change in the nature of duties and res-
iponsibil,itiest attached to these postse g

11) No-special pa¥ shall be admissible to any Mistry in
scale Rse 380560/ 1400-2300 W.ee £ 1-1~1986¢

&ii) There wililbe no change in the classification of these

posts as non-selection for purpose of promotion. Further

promotion for M.stries as chargeman, pwWI{IOW/ BRI gtc.
scale Rse 425=7¢0/ 1400~2300 ,will be thpough a pr-ess of
selection, as Hs the case ‘at presents <

iv) Mistries in graie Rse 1400-2300 on promotion as Charman/
Tow/ PWI/BRI etce in grade Rse 1400~2300 will have their pp_?/
fixed under Ruie 2017 (B r22) (a)(ii)~-R-II and NOT under

/zule ZOlB-B(ERr-Z'.‘C)R«—II, '

Mistries in grade: RS. 14002300 in workshops covered by the
incentive scheme will be eligible for incentive bonus aS

Mistriese

vi) Though the posts of Mistries are DoV placed-in the grade

Rs, 1400-2300 in . workshops. production uUnits and open Line

esta_blishmem: et.ces they will not ke treated as part of the
will not be trezfed as part of the cadre of Technicale
supervisors Lke '3hargenan/PWI./IOW/BRI otce Thus, for the
purpose of percentage distribution of posts of Technical
Supervisors in grade . 1400--2300 and @ above , the posts
of Mistrias,mow rplaced i ccale Rse 1400-2300; will not be
taken into accou nte '

3. This has the ganct,ion of the p'x."ésident.
4, Instructions conteayined in this MLnistrys letter NOZ PCIV/86/IP@/

. schedule/dt. 24-9~86, will mutaturs-mutandis, pe applicable to these
eIT}Ployees al~sOoZ';i3Cordlingly, expeditious action may be taken tO
{ix {ga, [, OF e emgiloyees under these instructions. q)‘ "

V)

——
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